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(12) PATENT APPLICATION PUBLICATION (21) Application No.201644003429 A 

(19) INDIA  

(22) Date of filing of Application :01/02/2016 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : ELECTRICAL QUANTITY MEASURING APPARATUS AND ELECTRICAL QUANTITY 

MEASURING METHOD 
 

  

(51) International classification  
:F02D 

41/00  

(31) Priority Document No  :15153694.3  

(32) Priority Date  :03/02/2015 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ABB S.p.A. 
      Address of Applicant :of Via Vittor Pisani, 16, I-20124 

Milano, Italy Italy 

(72)Name of Inventor : 

   1)RAGAINI, Enrico  

   2)LOCATELLI, Emilio  
 

(57) Abstract : 

Electrical quantity measuring apparatus (2), comprising: a synchronization module (7) structured to generate a synchronization signal 

(S1) and a first measurement apparatus (8) connectable to an electrical (1) and structured to receive the synchronization signal and 

provide: first Fourier transform coefficients representing a first electrical quantity (I(t)) associated with said electrical circuit and a 

first delay value depending on a time offset between a measurement instant associated with the measure of the first electrical quantity 

and a reception instant of the synchronization signal (S1) at the first measurement apparatus (8). Moreover, the quantity measuring 

apparatus comprises a processing module (10) structured to process the first Fourier transform coefficients and the first delay value 

and provide first time-shifted Fourier transform coefficients representing a first synchronized measured electrical quantity. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201644003442 A 

(19) INDIA  

(22) Date of filing of Application :01/02/2016 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : ELECTRONIC APPARATUS AND CONTROL METHOD OF THE SAME 
 

  

(51) International classification  
:H04W 

52/00  

(31) Priority Document No  
:2015-

020640  

(32) Priority Date  :04/02/2015 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CANON KABUSHIKI KAISHA  
      Address of Applicant :of 3-30-2, Shimomaruko, Ohta-ku, 

Tokyo, Japan Japan 

(72)Name of Inventor : 

   1)Atsushi Ichihara 

   2)Toshiaki Ueguri 
 

(57) Abstract : 

Provided are a touch detector capable of detecting touch, a controller effecting control so that a touch operation is invalidated in a case 

where the touch area detected by the touch detector is equal to or larger than a threshold value, and so that a touch operation is 

validated in a case where the touch area detected by the touch detector is smaller than a threshold value, and a setting unit setting the 

threshold value used by the controller so that the threshold value used in a case of displaying a first screen is smaller than the threshold 

value used by the controller in a case of displaying a second screen in accordance with an operation relating to a displayed item 

displayed in the first screen having been performed. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201644003509 A 

(19) INDIA  

(22) Date of filing of Application :01/02/2016 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : TIMEPIECE OSCILLATOR MECHANISM 
 

  

(51) International classification  :G04B 17/00  

(31) Priority Document No  :15153657.0  

(32) Priority Date  :03/02/2015 

(33) Name of priority country  
:EUROPEAN 

UNION 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ETA SA Manufacture HorlogÃ¨re Suisse 
      Address of Applicant :Schild-Rust-Strasse 17, CH-2540 

Grenchen, Switzerland Switzerland 

(72)Name of Inventor : 

   1)WINKLER, Pascal 

   2)HELFER, Jean-Luc 

   3)DI DOMENICO, Gianni  

   4)CONUS, Thierry 

   5)BORN, Jean-Jacques 
 

(57) Abstract : 

Timepiece oscillator (1) comprising a structure (2) and distinct, temporally and geometrically offset, primary resonators (10), each 

comprising a mass (5) returned to the structure (2) by an elastic return means (6), this timepiece oscillator (1) comprises coupling 

means (11) for the interaction of the primary resonators (10), comprising a wheel set (13) subjected to a torque or drive force, this 

wheel set (13) comprising drive and guide means (14) arranged to drive and guide a control means (15) articulated with transmission 

means (16), each articulated, remote from the control means (15), with a mass (5) of a primary resonator (10), and the primary 

resonators (10) and the wheel set (13) are arranged such that the axes of articulation of any two of the primary resonators (10) and the 

axis of articulation of the control means (15) are never coplanar. Figure 1 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201644003660 A 

(19) INDIA  

(22) Date of filing of Application :02/02/2016 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : CLUTCH OPERATING DEVICE 
 

  

(51) International classification  
:F16D 

48/00  

(31) Priority Document No  
:2015-

022729  

(32) Priority Date  :06/02/2015 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HONDA MOTOR CO., LTD.  
      Address of Applicant :1-1, Minami-Aoyama 2-chome, Minato-

ku, Tokyo 107-8556, Japan Japan 

(72)Name of Inventor : 

   1)OMORI, Ikuo  
 

(57) Abstract : 

Provided is a clutch operating device achieving improved operationality of a clutch engagement operation using the clutch operator, 

and improved quietness and durability during the operation. The clutch operating device includes a hydraulic adjustment section 90 

having a control cylinder 60 communicating to a master cylinder 20.Â When a stroke S of a clutch pedal 10 reaches a stroke S1 (first 

operation amount) corresponding to a boundary between a full engagement state and a half clutch state of a clutch 80, a piston 62 of a 

control cylinder 60 starts to stroke from an initial position.Â When the stroke S of the clutch pedal 10 reaches a stroke S2 (second 

operation amount) corresponding to a boundary between the half engagement state and a full disengagement state the piston 62 of the 

control cylinder 60 stops at a stopping position. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201644004521 A 

(19) INDIA  

(22) Date of filing of Application :09/02/2016 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : METHOD AND DEVICE FOR ASSISTING A DRIVER OF A VEHICLE, IN PARTICULAR A 

COMMERCIAL VEHICLE 
 

  

(51) International classification  :G09G 3/00  

(31) Priority Document No  
:10 2015 

001 803.5  

(32) Priority Date  :12/02/2015 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MAN Truck & Bus AG  
      Address of Applicant :of Dachauer Str. 667, 80995 

MÃ¼nchen, Germany Germany 

(72)Name of Inventor : 

   1)SCHNEIDER, Bernhard 
 

(57) Abstract : 

The invention relates to a method for assisting a driver of a vehicle, in particular a commercial vehicle, wherein the vehicle (1) 

comprises at least one vehicle tyre (3) that is in particular embodied as a pneumatic tyre, wherein at least one temperature sensor (17) 

is provided and it is possible by means of said temperature sensor to measure a temperature of the vehicle tyre (3), wherein the vehicle 

(1) comprises an indicating device (41), in particular a visual and/or acoustic indicating device, and it is possible by means of said 

indicating device to indicate to the driver of the vehicle (1) information regarding the state of the vehicle tyre (3), and wherein the 

vehicle (1) comprises a closed loop control device and/or open loop control device (39) that is connected to the temperature sensor 

(17) in a signal-transmitting manner and it is possible by means of said closed loop control device and/or open loop control device to 

control the indication procedure of the indicating device (41) in a closed loop and/or open loop manner. In accordance with the 

invention, it is possible to switch the closed loop control device and/or open loop control device (39) into multiple warning stages in 

such a manner that if at least one temperature value that is measured by the temperature sensor (17) exceeds a first defined threshold 

value (T01), the closed loop control device and/or open loop control device (39) switches in a self-acting manner into a first warning 

stage in which it is indicated to the driver by means of the indicating device (41) that he is to stop the vehicle (1) within a defined 

period of time and/or within a defined section of road and/or that he is not to exceed a defined speed value with the vehicle (1) and 

that if the measured temperature value exceeds a second defined threshold value (T02) that is embodied as greater than the first 

threshold value (T01), the closed loop control device and/or open loop control device (39) switches in a self-acting manner into a 

second warning stage in which it is indicated to the driver by means of the indicating device (41) that he is to stop the vehicle (1) 

immediately. (Fig. 4) 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201644004856 A 

(19) INDIA  

(22) Date of filing of Application :11/02/2016 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : ANTENNA AZIMUTH ALIGNMENT MONITOR 
 

  

(51) International classification  :H01Q 1/00  

(31) Priority Document No  :14/624,839  

(32) Priority Date  :18/02/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)COMMSCOPE TECHNOLOGIES LLC  
      Address of Applicant :of 1100 CommScope Place, SE 

Hickory, North Carolina 28602, USA U.S.A. 

(72)Name of Inventor : 

   1)BALTER, Zoya 

   2)KURK, Morgan C.  

   3)MICHAELIS, Scott L ynn 
 

(57) Abstract : 

Apparatus for monitoring an alignment of a base station antenna at a cell site. The apparatus may include an alignment monitor 

configured to be attached to an antenna mounting bracket for mounting the base station antenna to a support structure. The alignment 

monitor may include GPS antenna pointing in a direction different than an azimuth pointing direction of the base station antenna. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201644005310 A 

(19) INDIA  

(22) Date of filing of Application :16/02/2016 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : MEASURING DEVICE FOR MEASURING PHYSICAL CHARACTERISTICS OF THREADS OR 

YARNS MADE OF TEXTILE FIBRES 
 

  

(51) International classification  :F21V 33/00  

(31) Priority Document No  :MI2015A000233  

(32) Priority Date  :18/02/2015 

(33) Name of priority country  :Italy 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MESDAN S.p.A. 
      Address of Applicant :Via Masserino 6, Localita Raffa, 1-

25080 Puegnago Del Garda (BS), Italy Italy 

(72)Name of Inventor : 

   1)MAIURI, Davide  

   2)PACE, Giuseppe 

   3)GABELLA, Simone 
 

(57) Abstract : 

Measuring device (10) for measuring physical characteristics of threads or yarns (F) made of textile fibres comprising emitter means 

(11) of a beam of light along an optical path (A), guide means (12) for guiding a thread or yarn (F) along a guiding path (B) which is 

substantially rectilinear and which extends for at least a section along a measuring area (13) intercepted by the optical path (A), 

receiver means (14) sensitive to said light and arranged along the optical path (A) for receiving at least a fraction of the light emerging 

from the thread or yarn (F) illuminated by the beam of light, at least one optical element (15) arranged along the optical path (A) 

between the emitter means (11) and the receiver means (14) and interposed between said guiding path (B) and said receiver means 

(14), and cleaning means (16) for removing dust from the measuring device (10) and which comprise a first body (17) in which a 

suction duct (18) is defined, the suction duct (18) being defined between said guiding path (B) and said at least one optical element 

(15) and having at least one inlet opening (18a) which is in communication with a suction area (19) intercepted by the optical path (A) 

and at least one outlet opening (18b) associable with suction means (20) for the extraction of dust from at least one suction area (19), 

and a second body (21) that is arranged between the guiding path (B) and the optical element (15) and in which at least one emission 

nozzle (22) for emitting a jet of air is obtained, wherein the emission nozzle (22) has at least one entry opening (22a), associable with 

supply means (23) for supplying pressurised air, and at least one emission opening (22b) for emitting said jet of air facing said at least 

one optical element (15), wherein between the first body (17) and the second body (21) at least one outflow path is defined, along 

which the air stream generated by said at least one jet of air flows from the optical element (15) into the suction area (19) or into said 

suction duct (18) transporting particles to be extracted into it. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201644003661 A 

(19) INDIA  

(22) Date of filing of Application :02/02/2016 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : METAL GASKET 
 

  

(51) International classification  :F16J 15/00  

(31) Priority Document No  
:2015-

020363  

(32) Priority Date  :04/02/2015 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)JAPAN METAL GASKET CO., LTD.  
      Address of Applicant :of 3308 Aza Deguchi, Mikajiri, 

Kumagaya-shi, Saitama 360-0843, Japan Japan 

(72)Name of Inventor : 

   1)YAMAZAKI, Takahiro  

   2)TABUCHI, Tarou  

   3)SHIMIZU, Atsushi  

   4)NAGANO, Isao 

   5)KOBAYASHI, Nobuhide  

   6)JYUMONJI, Hidetaka  
 

(57) Abstract : 

Localized stress concentration is minimized in a metal gasket (1). The metal gasket (1) is configured to be interposed between 

fastening surfaces (SA, 16E) of component parts (3, 4), and comprises a passage hole (34) corresponding to a passage (11, 18) of the 

component parts opening out on the fastening surfaces, a bead (38) surrounding the passage hole in an endless manner, at least three 

bolt holes (35) formed outside of the bead to allow fastening bolts (40) for fastening the component parts to each other to be passed 

there through, a bolt pressure receiving region (41) being defined around each bolt hole so as to correspond to a head (40A) of the 

corresponding fastening bolt, a first region (42) being defined by linearly connecting the boll pressure receiving regions of two 

adjoining bolt holes each other and being provided with a width equal to a diameter of the bolt pressure receiving regions, and a 

second region being defined as a part of the first region (42) located outside of the bead; and a through hole (36) formed in the second 

region (43). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201644003793 A 

(19) INDIA  

(22) Date of filing of Application :03/02/2016 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : CONTROL APPARATUS USING VARIATIONS IN CONDUCTION ANGLE AS CONTROL 

COMMAND 
 

  

(51) International classification  
:H02M 

5/00  

(31) Priority Document No  :104104044  

(32) Priority Date  :06/02/2015 

(33) Name of priority country  :Taiwan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)JAGUAR PRECISION INDUSTRY C O., LTD. 
      Address of Applicant :of No.4, Alley 29, Lane 269, Chen 

Chien St., Shu-Lin District, 238, New Taipei City, Taiwan, 

R.O.C.; Nationality: Taiwan, R.O.C. Taiwan 

(72)Name of Inventor : 

   1)CHUANG, Fei-Tyh 

   2)XIE, Zhen-Gong 
 

(57) Abstract : 

A control apparatus using variations in conduction angle as control command, wherein a conduction angle modulation module of a 

traditional leading edge cutoff dimmer is arranged in parallel with a resistance module, so as to enlarge the minimum conduction angle 

of the leading edge dimmer. The modulation range of the conduction angle of the conduction angle modulation module may be set to a 

smaller range, so that the modulation range of the resistance module will not be uncertain due to different setting values of the variable 

resistance, whereby the circuit at load end can be identified readily and function mode switching facilitated to achieve the effect of 

multiplexing control. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201644003930 A 

(19) INDIA  

(22) Date of filing of Application :04/02/2016 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : SYSTEM AND METHOD FOR MODEL BASED AND MAP BASED THROTTLE POSITION 

DERIVATION AND MONITORING 
 

  

(51) International classification  
:G01C 

21/00  

(31) Priority Document No  :14/614237  

(32) Priority Date  :04/02/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GENERAL ELECTRIC COMPANY  
      Address of Applicant :1 River Road Schenectady, New York 

12345 U.S.A. 

(72)Name of Inventor : 

   1)ZENG, Pin 

   2)LAMBERSON, Daniel M  
 

(57) Abstract : 

In one embodiment, an engine system may include an engine control system configured to receive a first pressure signal transmitted 

from a first pressure sensor disposed downstream from a throttle valve, receive a first temperature signal transmitted from a first 

temperature sensor disposed downstream from the throttle valve, derive a first pressure representative of the first pressure signal, 

derive a first temperature representative of the first temperature signal, derive a desired air-fuel mixture flow through the throttle 

valve, derive a first throttle position using a model, wherein the model is configured to use the desired air-fuel mixture flow, the first 

pressure, and the first temperature as model input, derive a second throttle position using a map, compare the first and second throttle 

positions, and apply the first throttle position to control the throttle valve when the first and second throttle positions are within one or 

more calibrated thresholds. FIG. 1  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201644003931 A 

(19) INDIA  

(22) Date of filing of Application :04/02/2016 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : WIND TURBINE CONVERTER 
 

  

(51) International classification  
:F03D 

11/00  

(31) Priority Document No  :14/618,338  

(32) Priority Date  :10/02/2015 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GE Energy Power Conversion Technology Ltd 
      Address of Applicant :Boughton Road Rugby, Warwickshire 

CV21 1BU Great Britain U.K. 

(72)Name of Inventor : 

   1)RITTER, Allen Michael  

   2)BOLLENBECKER, John Leo  

   3)CARDINAL, Mark Edward  

   4)CUNNINGHAM, John Noel 

   5)KLODOWSKI, Anthony Michael  

   6)KURUVILLA, Kuruvilla Pallathusseril  

   7)WAGONER, Robert Gregory  

   8)XU, Chunchun 
 

(57) Abstract : 

A wind turbine system is provided. In various embodiments, the system includes a nacelle supported by a tower. At least one rotor 

blade is rotatably connected with the nacelle to capture wind energy. The at least one rotor blade rotates relative to the nacelle for 

generating electricity. A generator is coupled to the nacelle for converting the wind energy into electrical energy. A transformer-

converter assembly comprises a converter and a transformer such that the converter is integrally connected to the transformer. An 

electrical and control module is electronically coupled to the generator and the transformer-converter assembly. FIG. 2  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201644003932 A 

(19) INDIA  

(22) Date of filing of Application :04/02/2016 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : DETERMINING REACTIVE POWER CAPABILITY OF A RENEWABLE ENERGY SYSTEM 
 

  

(51) International classification  :H02J 3/00  

(31) Priority Document No  :14/624,906  

(32) Priority Date  :18/02/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GENERAL ELECTRIC COMPANY  
      Address of Applicant :1 River Road Schenectady, New York 

12345 USA U.S.A. 

(72)Name of Inventor : 

   1)UBBEN, Enno 

   2)BARTON, Werner Gerhard  

   3)JUNGE, Carsten 

   4)SMOLENSKI, Arnim  
 

(57) Abstract : 

Systems and methods for controlling a renewable energy system based on actual reactive power capability of the renewable energy 

system are provided. The reactive power output of the renewable energy system can be controlled based at least in part on an initial 

reactive power limit. The initial reactive power limit can be determined based on rated reactive power for the power generation units 

in the renewable energy system. When a difference between a reactive power demand and the actual reactive power production of the 

renewable energy system fall outside a threshold, the initial reactive power limit can be adjusted to a corrected reactive power limit 

that is closer to the actual reactive power capability of the renewable energy system. FIG. 1  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201644003940 A 

(19) INDIA  

(22) Date of filing of Application :04/02/2016 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : SYSTEMS AND METHODS FOR CONTROLLING AN INLET AIR TEMPERATURE OF AN 

INTERCOOLED GAS TURBINE ENGINE 
 

  

(51) International classification  :F02C 7/00  

(31) Priority Document No  :14/622,043  

(32) Priority Date  :13/02/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GENERAL ELECTRIC COMPANY  
      Address of Applicant :1 River Road Schenectady, New York 

12345 U.S.A. 

(72)Name of Inventor : 

   1)SCARBORO, Paul Roberts 

   2)HARRIS, Joseph 
 

(57) Abstract : 

The present application and the resultant patent provide an intercooled gas turbine engine. The intercooled gas turbine engine may 

include a low pressure compressor configured to produce a compressed flow of air, an intercooler, a low pressure compressor 

configured to produce a compressed flow of air, a high pressure compressor, a second air line positioned between the intercooler and 

the high pressure compressor and configured to direct the first portion of the compressed flow of air toward the high pressure 

compressor, and a bypass air line positioned between the low pressure compressor and the high pressure compressor and configured to 

direct a second portion of the compressed flow of air to the second air line. A related method of controlling a temperature of an 

incoming flow of air supplied to a core engine of an intercooled gas turbine engine also is provided. FIG.2  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201644003977 A 

(19) INDIA  

(22) Date of filing of Application :04/02/2016 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : COMMUNICATION DEVICE AND WIRELESS COMMUNICATION SYSTEM FOR HANDLING 

RANDOM ACCESS PROCEDURE 
 

  

(51) International classification  
:H04W 

74/00  

(31) Priority Document No  :62/112,659  

(32) Priority Date  :06/02/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HTC Corporation  
      Address of Applicant :No. 23, Xinghua Road, Taoyuan 

District, Taoyuan City 330, Taiwan, R.O.C. China 

(72)Name of Inventor : 

   1)YE, Shiang-Rung 

   2)WU, Chih-Hsiang  
 

(57) Abstract : 

A communication device of a wireless communication system for handling a random access procedure includes a processing means 

and a storage unit. The processing means is used for executing a program. The storage unit, coupled to the processing means, is used 

for storing the program which instructs the processing means to perform the following steps: receiving a configuration message for the 

random access procedure from a network of the wireless communication system, wherein the configuration message configures the 

communication device to transmit a first random access preamble; performing a clear channel assessment (CCA) or listen before talk 

(LBT) operation before transmitting the first random access preamble; and increasing a preamble transmission counter of the first 

random access preamble by 1 when performing the CCA or LBT operation. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201644004340 A 

(19) INDIA  

(22) Date of filing of Application :08/02/2016 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : METHOD AND DEVICE FOR RAISING AND/OR LOWERING AN EXHAUST GAS 

TEMPERATURE OF A COMBUSTION ENGINE HAVING AN EXHAUST GAS AFTERTREATMENT DEVICE ARRANGED 

IN AN EXHAUST LINE 
 

  

(51) International classification  :F01N 3/00  

(31) Priority Document No  
:10 2015 

001 797.7  

(32) Priority Date  :12/02/2015 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MAN Truck & Bus AG  
      Address of Applicant :Dachauer Str. 667, 80995 MÃ¼nchen, 

Germany Germany 

(72)Name of Inventor : 

   1)PAPPENHEIMER, Andreas 

   2)SOMMERMANN, Andreas 
 

(57) Abstract : 

The invention relates to a method and to a control device for raising and/or lowering an ex-haust gas temperature of a combustion 

engine having an exhaust gas aftertreatment device arranged in an exhaust line. According to general aspects of the invention, the 

method for setting the exhaust gas temperature for the exhaust gas aftertreatment uses an electric-motor mode and/or a generator mode 

of an electrified exhaust turbocharger (10) (S1-S4). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.3798/CHE/2012 A 

(19) INDIA  

(22) Date of filing of Application :13/09/2012 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : SYSTEM AND METHOD FOR TASK MANAGEMENT IN A DEVICE THAT SUPPORTS 

HANDWRITTEN INPUT 
 

  

(51) International classification  
:G06K 

9/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)Plackal Techno Systems Pvt. Ltd 
      Address of Applicant :GinservÂ  JSS CampusÂ  CA Site No. 

1Â  HAL 3rd StageÂ  KodihalliÂ  Bangalore ©úñ 560008Ą  

KarnatakaÂ  Inia. Karnataka India 

(72)Name of Inventor : 

   1)John Paul 
 

(57) Abstract : 

A method for generating a list of images associated with items for planning or organizing the items on a device configured for 

receiving handwritten input is provided. The method includes (i) processing a first handwritten input including a first content 

associated with a first item, (ii) generating a first image that includes the first content associated with the first item, (iii) processing a 

second handwritten input including a second content associated with a second item, (iv) generating a second image that includes the 

second content associated with the second item, (v) generating a list that includes the first image, and the second image, and (vi) 

displaying the list that includes the first image and the second image. The first image and the second image are stored in a database. 
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(19) INDIA  

(22) Date of filing of Application :12/02/2015 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : AN APPARATUS AND NOVEL METHOD IN CONVERTING MUNIICIPAL SOLID WASTE 

INTOGEOPLYMER BRIQUETTES AND GEOPLYMER BRICKS 
 

  

(51) International classification  :B03B  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 
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(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 
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        Filing Date 
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(71)Name of Applicant :  

   1)DR. S.K. SIVAKUMAR  
      Address of Applicant :NO. 79, IST MAIN ROAD, SHAKTHI 

NAGAR, MUDICHUR, CHENNAI - 48 Tamil Nadu India 

(72)Name of Inventor : 

   1)DR. S.K. SIVAKUMAR  
 

(57) Abstract : 

The invention is generally related to conversion of municipal solid waste into useful products. The present invention relates to 

conversion of municipal solid waste into useful products with the help of this novel method which is a combination of volume 

reduction, minimal sorting and geo-polymerization concept and converting municipal solid waste into briquettes and bricks/blocks. 

The present embodiment aims to reduce environmental pollution by means of proper management of municipal solid waste. The 

invention is additionally related to solve the problem of acquiring thermal energy. The present embodiment is a target specific and will 

help in reducing environment pollution with the help of present embodiment which is unique and novel. 
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(19) INDIA  

(22) Date of filing of Application :30/11/2012 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : A METHOD AND SYSTEM FOR ENABLING VIRTUAL DOCKING IN A WIRELESS NETWORK 
 

  

(51) International classification  :G06F  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SAMSUNG R & D INSTITUTE INDIA - BANGALORE 

PRIVATE LIMITED  
      Address of Applicant :2870 Orion Building Bagmane 

Constellation Business Park Outer Ring Road Doddanekundi 

Circle Marathahalli Post Bangalore-560037 Karnataka India 

(72)Name of Inventor : 

   1)Kiran Bharadwaj Vedula  

   2)Jonghyo Lee 

   3)Jun-Hyung Kim  
 

(57) Abstract : 

A method and system to implement virtual docking host functionality in a wireless network is disclosed. The method creates and 

manages at least one docking environment within a wireless network. Further, the method discovers at least one docking environment 

and docks the dockee to at least one docking environment. FIG. 3 
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(54) Title of the invention : AN UNCLAMP FEEDBACK UNIT 
 

  

(51) International classification  :B62D65/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(87) International Publication No  : NA  
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(71)Name of Applicant :  

   1)KENNAMETAL INDIA LIMITED  
      Address of Applicant :8/9th MileÂ  Tumkur RoadÂ  

Bangalore-560073Â  KarnatakaÂ  India. Himachal Pradesh India 

(72)Name of Inventor : 

   1)Deepak Kumar Ravilla 

   2)Vijay Chandra Pothamsetti 

   3)Akshath Shenoy H.B. 
 

(57) Abstract : 

The disclosure generally relates to unclamp sensing feedback devices for clamping or holding devices in automatic production lines 

more specifically to a link clamp assembly. Further, the disclosure also provides the method of achieving feedback to sense fully 

unclamped condition of the link clamp cylinder. Fig. 4 
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(54) Title of the invention : MEDICAL IMAGING SYSTEM AND METHOD FOR PROVIDING HEALTHCARE SERVICE 
 

  

(51) International classification  :A61B5/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(71)Name of Applicant :  
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      Address of Applicant :1 RIVER ROAD, SCHENECTADY, 

NEW YORK 12345 U.S.A. 

(72)Name of Inventor : 

   1)JOSHI, BHUVNESH 

   2)KRISHNA KOMMU, MOHAN  
 

(57) Abstract : 

A medical imaging system for providing healthcare service to a subject is disclosed. The medical imaging system includes a 

communication module configured to communicate with a user device of the subject over a messaging channel. A subject registration 

module is communicably coupled to the communication module. The subject registration module is configured to receive one or more 

requests for registering the subject in the medical imaging system through the messaging channel. The one or more requests are 

scanned to obtain registration information of the subject. The registration information is associated with performing an imaging 

procedure for the subject in the medical imaging system. The medical imaging system includes one or more memory communicably 

coupled to the communication module and the subject registration module for storing the registration information. Based on the 

registration information, the subject is registered with the medical imaging system. FIG. 2 

  

No. of Pages : 35 No. of Claims : 20 



                                   The Patent Office Journal 19/08/2016                                                        

 

59601 
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(54) Title of the invention : LIGHT-EMITTING ELEMENT 
 

  

(51) International classification  
:H01L 

33/00  

(31) Priority Document No  
:2015-
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(32) Priority Date  :18/02/2015 
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(71)Name of Applicant :  
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      Address of Applicant :of 491-100, Oka, Kaminaka-cho, Anan-
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(72)Name of Inventor :  

   1)ABE, Makoto 

   2)HIGASHITANI, Keisuke  

   3)AZUMA, Naoki  

   4)KINOUCHI, Akiyoshi  
 

(57) Abstract : 

A light-emitting element includes: a sapphire substrate having a c-plane at a main surface thereof; and a semiconductor layer provided 

at the main surface side of the sapphire substrate.Â  The sapphire substrate includes a first unit including a first region, a second 

region, and a third region, wherein, when viewed from the main surface side,Â Â the three regions together have a shape of a regular 

hexagon that is evenly divided into the three regions such that each region has a shape of a rhombus; and a plurality of second units 

disposed to be aligned with each side of the first unit, the second unit having mirror symmetry relative to the first unit.Â  The first unit 

and the second units are arranged to make a space at the center of the unit. 
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(22) Date of filing of Application :06/09/2012 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : AUTO-GROUPING AND REPRESENTATION OF RELATED DATA (OPENED WEB PAGES) IN 

BROWSER BASED ON METADATA/ FILTERS 
 

  

(51) International classification  :G06F  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(71)Name of Applicant :  
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Constellation Business Park, Outer Ring Road, Doddanekundi 

Circle, Marathahalli Post, Bangalore-560037. Karnataka India 

(72)Name of Inventor : 

   1)Prakash Bhagavathi 

   2)Anupma Sharma 

   3)Sriram Suryanarayanan 

   4)Jayaprakash Vanka 

   5)Smitha Uttam Tallimani 
 

(57) Abstract : 

A method and system to group similar windows (by domainÂ  by location and other metadata) is disclosed. The system effectively 

manages related items (e.g.Â  WebPages in History/ Multiple windows). The system offers a display by which a number of object 

items based on metadata/ filters (like Domain nameÂ  locationÂ  TimeÂ  tags) are selected and auto-grouped as a stack and displayed 

on the device. FIG. 2 
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(54) Title of the invention : DETACHING TOP ROLLER SUPPORTING PORTION FOR COMBER 
 

  

(51) International classification  
:D01G 

19/00  

(31) Priority Document No  
:2014-
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(32) Priority Date  :10/12/2014 

(33) Name of priority country  :Japan 
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        Filing Date  
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   1)KABUSHIKI KAISHA TOYOTA JIDOSHOKKI  
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ken, Japan Japan 

(72)Name of Inventor : 

   1)ANDO, Tomoaki 

   2)SHIMBARA, Masami  

   3)KAWAI, Motohiro  
 

(57) Abstract : 

A detaching top roller supporting portion for a comber supports a detaching top roller via a bearing.Â The detaching top roller 

supporting portion includes a holding portion, which detachably holds the bearing.Â At least a part of the holding portion that is in 

contact with the bearing is made of synthetic polymer.Â The detaching top roller supporting portion is characterized by a metal spring, 

which assists holding force with which the holding portion holds the bearing. 
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(54) Title of the invention : METHOD OF PRODUCING A DECORATED COMPONENT FOR A TIMEPIECE OR PIECE OF 

JEWELLERY, AND COMPONENT MADE BY THE METHOD 
 

  

(51) International classification  
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19/00  

(31) Priority Document No  :14198634.9  

(32) Priority Date  :17/12/2014 
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        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  
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(71)Name of Applicant :  

   1)Nivarox-FAR S.A. 
      Address of Applicant :Avenue du CollÃ¨ge 10, CH-2400 Le 

Locle, Switzerland; Switzerland 

(72)Name of Inventor : 

   1)STRANCZL, Marc  
 

(57) Abstract : 

The method makes it possible to produce a decorated component (1) for a timepiece or piece of jewellery. This component provided 

with the decoration (3) may be, for example, a watch hand. To produce said component, a base substrate is used and a micromachining 

operation is performed on or in the base substrate to obtain an upper part (2) of the component, which is provided with the decoration. 

The decoration is produced through the thickness of the upper part and in a programmed pattern. Thereafter, the upper part is placed 

on a luminescent or coloured substance (4) to obtain the component. Figure 1b 
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(54) Title of the invention : METHOD FOR OPERATING A SPARK IGNITED ENGINE 
 

  

(51) International classification  
:F02B 

19/00  

(31) Priority Document No  
:A 

923/2014  

(32) Priority Date  :19/12/2014 

(33) Name of priority country  :Austria 

(86) International Application No 

        Filing Date  
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(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 
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(71)Name of Applicant :  

   1)GE Jenbacher GmbH & Co OG 
      Address of Applicant :of Achenseestrasse 1-3, 6200, Jenbach, 
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(72)Name of Inventor : 

   1)GRUBER, Friedrich 

   2)SPYRA, Nikolaus 

   3)TRAPP, Christian 

   4)TINSCHMANN, Georg 

   5)MUSU, Ettore 
 

(57) Abstract : 

A method for operating a spark ignited engine, the engine having at least one cylinder and a piston movable in the at least one cylinder 

and at least one prechamber connected to the at least one cylinder and the method comprising the steps of: Â Â  - forming a 

combustible mixture by mixing generally homogeneously a first fuel and air and introducing this mixture into the at least one cylinder 

Â Â  - compressing the combustible mixture with the piston in a compression stroke Â Â  - introducing a second fuel into the 

prechamber at an introduction-time before start of combustion thus creating a prechamber charge, the second fuel being of the same or 

different chemical composition and / or concentration with respect to the first fuel, Â Â  - spark igniting the prechamber charge, 

wherein emission of the at least one cylinder and/or mechanical stress of the at least one cylinder caused by the combustion are being 

monitored and if emissions and/or mechanical stress are above respective predetermined thresholds, individually for the at least one 

cylinder, change Â Â  - the chemical composition and / or the amount of second fuelÂ introduced into the prechamber Â Â  - and/or 

temperature of the cylinder charge Â Â  - and/or spark timing such that emissions and/or mechanical stress go down below their 

respective predetermined thresholds. (Figure Ia) 
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(54) Title of the invention : THERAPEUTIC COMPOSITION FOR ALZHEIMER'S DISEASE 
 

  

(51) International classification  :A61K  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(71)Name of Applicant :  

   1)NUTRI SYNAPZZ THERAPEUTIX PRIVATE LIMITED  
      Address of Applicant :NO. 203, 2ND FLOOR, BEML, IVTH 

STAGE, RAJA RAJESHWAR NGAR, BANGALROE - 650 098 

Karnataka India 

(72)Name of Inventor : 

   1)SRIKANTAN NIRANJAN  
 

(57) Abstract : 

[0037] The present invention relates to a composition comprising of EGCG, the active component extracted from green tea leaves and 

nutritional supplement such as Chromium polynicotinate for treating Alzheimer©úÊs disease by arresting formation of beta amyloid 

proteins. Concentration of EGCG in the composition is at least 90% EGCG and ensures that the bioavailability of the product is 

extremely high. 
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(54) Title of the invention : MULTICHANNEL AUDIO SYSTEM HAVING AUDIO CHANNEL COMPENSATION 
 

  

(51) International classification  :H04S 7/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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(86) International Application No 

        Filing Date 
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(87) International Publication No  :WO/2011/044063  

(61) Patent of Addition to Application 
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(71)Name of Applicant :  

   1)HARMAN INTERNATIONAL INDUSTRIES, 

INCORPORATED  
      Address of Applicant :8500 BALBOA BOULEVARD 

NORTHRIDGE, CA 91329 U.S.A. 

(72)Name of Inventor : 

   1)SOULODRE GILBERT ARTHUR JOSEPH  
 

(57) Abstract : 

A multichannel compensating audio system includes first and second compensation channels to psychoacoustically minimize 

deviations in a target response, to psychoacoustically move the physical position of a speaker and/or to psychoacoustically provide a 

substantially equal magnitude of sound from a plurality of speakers in a plurality of different listening positions. The first 

compensation channel may include a series connected delay circuit, a level adjuster circuit and a frequency equalizer circuit that 

generates a first compensated audio signal from a first audio signal. The second compensation channel may include a series connected 

delay circuit, a level adjuster circuit and a frequency equalizer circuit that generates a second compensated audio signal from a second 

audio signal. A first summing circuit is configured to receive at least the first audio signal and the second compensated audio signal 

and generate a first output signal for provision to a first speaker. A second summing circuit is configured to recieve the second audio 

signal and the first compensated audio signal and generate a second output signal for provision to a second speaker. The first and 

second output signals may be output by the first and second speakers into a listening space and are acoustically percieved by a listener. 
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(54) Title of the invention : METHOD OF MAKING POLYMERIC BARRIER COATING TO MITIGATE BINDER MIGRATION 

IN A DIESEL PARTICULATE FILTER TO REDUCE FILTER PRESSURE DROP AND TEMPERATURE GRADIENTS 
 

  

(51) International classification  :C04B38/00  

(31) Priority Document No  :61/291,436  

(32) Priority Date  :31/12/2009 
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:03/01/2011 

(87) International Publication No  :WO 2011/082399 A1  
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(71)Name of Applicant :  

   1)DOW GLOBAL TECHNOLOGIES LLC  
      Address of Applicant :2040 DOW CENTER, MIDLAND, 

MICHIGAN 48674 U.S.A. 

(72)Name of Inventor : 

   1)CAI, JUN 

   2)MARTIN, STEVEN  
 

(57) Abstract : 

Ceramic honeycomb structures and methods to make the same are disclosed. The structures may be comprised of at least two separate 

smaller ceramic honeycombs that have been coated with a polymer to create a polymeric barrier coating and adhered together with a 

cement comprised of inorganic fibers and a binding phase which is comprised of amorphous silicate, aluminite or alumino silicate 

glass and other inorganic particles. The polymer is selected such that it is penetratable into or covering the pores in the honeycomb 

structure to form a thin barrier layer thereon to mitigate migration of the inorganic fibers, binding phase and water into the pores. The 

polymer is adapted to be burned off or decomposed at or below cement and honeycomb skin firing temperatures, or at or below 

honeycomb operating temperatures during application to create a honeycomb structure that, when formed into an exhaust filter, does 

not have any undesired pressure drop increase due to cement migration. 
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   1)PRAFUL SHAH  
 

(57) Abstract : 

ABSTRACT: The invention provides an uninterrupted switching online power supply in a compact size. The uninterrupted power 

supply is to give ac power supply to the application like computers, medical instruments home appliances etc. Interrupt power supply 

also provides clean AC power eliminating the harmonics distortion and noise and  also gives a constant voltage to the appliances. The 

compact online power supply also transfers the energy from direct current (DC) to alternate current (AC) which helps to give 

uninterrupted power supply. In case of input AC power failure and also gives power from solar. This invention in the field of 

uninterrupted online power supply system (UPS) is to make it compact size by reducing or eliminating bulky electrolytic capacitors 

and using only inductor rather than transformer this intern will also enhance the life and efficiency of the system. To achieve this 

specification, this invention has a unique control system, hardware design and unique topology. Figure-2 
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(57) Abstract : 

The invention relates to a method for the autothermal reforming of a hydrocarbon feed in a catalytic reforming reactor including the 

steps that consist of: a) mixing the hydrocarbon feed with water vapour and vaporising the hydrocarbon feed if not already vaporised; 

b) pre distributing the vaporised mix of hydrocarbon feed and water across the section of the reforming reactor using a multipoint 

injector network; c) injecting a gaseous oxidising flow preferably pure oxygen into the pre distributed mixture from step (b) at the 

injectors from step (b); d) distributing in the presence of an autothermal reforming catalyst the mixture obtained in step (c) 

homogeneously across the section of the reforming reactor; and e) reforming the mixture distributed in step (d) in the catalytic zone of 

the reforming reactor. 
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(57) Abstract : 

ABSTRACT The invention describes a method of reducing endotoxins from a therapeutic product composition comprising an 

absolute filtration step prior to every downstream unit operation to reduce the endotoxin levels below threshold levels. 
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(57) Abstract : 

Disclosed is a portable lighting device (1) comprising a device main body (10); a solar panel (20) positioned on the front surface of the 

device main body (10); an accumulator (40) and a lighting unit (50) which are housed within the device main body (10); and a chassis 

(10b). The lighting unit (50) further comprises a printed circuit board (51) and LEDs (52) and is mounted upon the chassis (10b). The 

chassis (10b) further comprises a flat radiator unit (11) which is located between the solar panel (20) and the lighting unit (50). The 

printed circuit board (51) makes thermal contact with the radiator unit (11) by being in a state of close contact with one primary 

surface of the radiator unit (11) via a thermal conduction member therebetween and the solar panel (20) is adhesively anchored upon 

the chassis (10b) by being placed in contact with the other primary surface of the radiator unit (11) via an adhesive layer therebetween. 

It is thus possible to configure a portable lighting device comprising a solar panel which is capable of offering desirable radiation 

properties and alleviating uneven illumination even when the thickness of the device main body is reduced. 
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(57) Abstract : 

The disclosed device is provided with: a cooling water use condition prediction unit (11) that predicts the use conditions of cooling 

water within a predetermined prediction duration (T2) for each predetermined prediction cycle (T1); a constrained running condition 

prediction unit (12) that predicts the necessary running conditions of a pump unit (9) within the prediction duration (T2) in a manner 

so as to satisfy predetermined constraint conditions; a utilized energy quantity calculation unit (13) that calculates the quantity of 

utilized energy on the basis of the predicted running conditions of the pump unit (9); an optimization unit (14) that determines the 

optimal quantity of utilized energy among a plurality of quantities of utilized energy resulting from altering the running conditions of 

the pump unit (9); and a pump unit running control unit (15) that controls the running of the pump (9) with the running conditions of 

the pump unit (9) that result in the optimal quantity of utilized energy as a target value. 
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(57) Abstract : 

The present disclosure is related to a method and system for real-time filtering of relevant events from plurality of events distributed 

spatially. The event processing engine disclosed in the present disclosure receives plurality of events from the one or more real-time 

data sources. The received plurality of events is compared with significant events stored in significant event database. An entity 

associated with each of the significant events is identified. Thereafter, the event processing engine identifies related events associated 

with each of the identified entity. The related events are aggregated to form temporal sequence structure. Then the plurality of 

temporal sequence structures is matched with plurality of sequential event patterns to identify one or more temporal sequence 

structures which matches at least one sequential event pattern. The entity associated with the one or more temporal sequence structure 

is filtered for providing one or more actions. Fig.1 
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(57) Abstract : 

Embodiment is related to a method and system for preferentially accessing of one or more critical entities. One or more event data 

sets, related to one or more entities stored in a database, are received from one or more data sources by a processing engine. The 

entities, which are associated to the received event data sets are identified. The identified entities are compared with a preconfigured 

list of critical entities to determine at least one of the one or more entities matching with at least one critical entity. The preconfigured 

list of critical entities is stored in a pattern based selective index. The critical entities are stored in the graph database and indexed in 

the pattern based selective index. The entities are accessed, using address information associated to the respective entities, from the 

database when identified entities are matched with the critical entity in preconfigured list of critical entities. Figure 2 
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(57) Abstract : 

A method of testing graphics displayed by a display device is disclosed. The method includes receiving contents of at least one image 

displayed on the display device (105), retrieving at least one of a reference object and a reference location from a memory (110), 

detecting if the reference object is present in said contents of said image at said reference location (115), and providing graphic test 

result based on the detection (120). Reference figure: Figure 01 
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(57) Abstract : 

Self closing handle operated water tap for Public/Domestic use which Works with a vertical lift mechanism, which regulate horizontal 

flow of water and guides the water vertically. Vertical lift mechanism which works with the inner valve lifting pin and a spring loaded 

valve.  
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(57) Abstract : 

The present invention provides a channel state information feedback method and system thereof based on a layered codebook. The 

method includes the following steps: generating a layered codebook; respectively configuring the generated layered codebook to a 

transmitting end and a receiving end; and feeding back the channel state information from the receiving end to the transmitting end 

based on the layered codebook. The step of generating a layered codebook further includes the following steps: i) separating each 

layer of the codewords in the layered codebook to be generated into multiple segments based on a basic codebook; ii) generating each 

layer of the codewords in the first segment wherein each layer of the codewords is selected from the basic codebook; and iii) 

generating each layer of the codewords in other segments wherein each layer of the codewords is selected from the pre provided 

training sample matrix. And the step of feeding back the channel state information from the receiving end to the transmitting end 

based on the layered codebook also includes that the first and the second bit of the feedback bits are used to denote the signaling of 

tree searching for the layered codebook. 
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(57) Abstract : 

A method to generate an electric power by use of hydro electric generator of the dam with the same water by use of the drop in height 

of water from the river entrance point to the water level of the dam at a particular stage to this extent the loss of head not used for 

power generation is made use by providing shutters at river entrance point to the dam and raising the water level in the upstream of the 

shutter and by removing the silt by the provision of silt removal tank after which the water supply tank provides water to the 

generator©úÊs existing inlet pipe with river water flow, thus utilizing the drop in height of the water (the head lost) and makes the 

total head for the generator to become more, and because of more head, the units of electricity generated is increased for the same 

water. 
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(57) Abstract : 

The present invention relates to an insulin conjugate having improved in vivo duration and stabilityÂ  which is prepared by covalently 

linking insulin with an immunoglobulin Fc region via a non-peptidyl polymerÂ  a long-acting formulation comprising the sameÂ  and 

a preparation method thereof. The insulin conjugate of the present invention maintains in vivo activity of the peptide at a relatively 

high level and remarkably increases the serum half-life thereofÂ  thereby greatly improving drug compliance upon insulin treatment. 
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(57) Abstract : 

The invention relates to a device and a method for depositing a metal coil (200) on two support points (110 1; 110 2). In order to avoid 

risks in particular instability while depositing metal coils having high residual stress according to the invention the risk of an unstable 

position of equilibrium is checked and if a change in the relative position of the two support points (110 1; 110 2) with respect to one 

another is foreseeable it is carried out such that the metal coil (200) comes to rest on both support points at least approximately in a 

stable position of equilibrium. 
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(57) Abstract : 

A propylene/ethylene/1 hexene terpolymer containing from 1.0 wt% to 2.5wt% of ethylene derived units and from 2.0wt% to 4.0wt% 

of 1 hexene derived units the sum of the amounts of propylene ethylene and 1 .hexene derived units being 100 having the following 

features: a) the amount (Wt%) of 1 hexene (C6) and the amount (Wt%) of ethylene (C2) fulfil the following relation: C2< 

0.18C6+2.86 b) Polydispersity index (PI) ranging from 2 to 10; c) melting temperature ranging from 125Â° C to 139Â° C; d) 

solubility in xylene at 25Â°C below 10 wt%; e) melt index (MFR) of from 4 to 6 g/10 dg/min according to ISO method 1133. f) 

crystallization temperature ranging from 85Â°C to 100Â°C. 
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(57) Abstract : 

This disclosure describes techniques for coding video data. As one exampleÂ  this disclosure describes a coded block pattern (CBP) 

for a coding unit (CU) of video data that indicates whether or not each of a luminance component (Y)Â  a first chrominance 

component (U)Â  and a second chrominance component (V) include at least one non-zero coefficient. According to another 

exampleÂ  this disclosure describes a CBP that indicates whether respective blocks of a CU include at least on non-zero coefficient. 

The CBP described herein may be mapped to a single variable length code (VLC) code word. The VLC code word may be used by a 

coder to code the CU of video data. 
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(57) Abstract : 

An intelligent electronics device (IED) for effective configuration and monitoring of protection and control functions in an electrical 

subsystem in a power system is provided. The IED has an human machine interface unit that displays an operating point value derived 

from measured signal parameters and displays an operating region for protection or coordination function derived from operating limit 

information available with the IED. The display captures movement of the operating point value as a trace. Displaying of the operating 

region comprises of displaying a first operating region from the one or more operating limit information available with the IED and 

displaying atleast one second operating region of the IED from an update of the one or more operating limit information in the human 

machine interface unit of the IED. Figure 7 
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(57) Abstract : 

ABSTRACT TITLE.: BATH AND SHOWER FAUCET A faucet includes a body having a substantially hollow lower portion and a 

substantially flat top surface providing a storage shelf.Â The body includes an opening formed within the lower portion, water inlets 

received within the body, and a control assembly coupled to the body and fluidly connected to the water inlets.Â The control assembly 

is configured to control the volume and temperature of a water supply by controlling the flow of water from the water inlets.Â The 

faucet includes a shower outlet at least partially received within the body, a bath outlet contained within the body and configured to 

route the water supply to the opening, and a diverter assembly coupled to the body and fluidly connected to the control assembly and 

the shower and bath outlets.Â The diverter assembly is configured to route the water supply from the control assembly to the shower 

outlet or the bath outlet. 
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(57) Abstract : 

[0037] Abstract [0038] The present invention relates to a system (100) and method for measuring belt tension using a contact type 

sensor. The system (100) mainly comprises a linear position sensor (101) mounted on a belt drive (102) to measure the belt tension. 

The linear position sensor (101) comprises a sensor body (101a), a plunger (101b) and a roller contact tip (101c). Here, the linear 

position sensor (101) is in constant contact with the belt, and when the belt tension decreases, position of the plunger (101b) gets 

displaced. [0039] The system (100) further comprises an ECU (104), wherein the ECU(104) receives the sensor position value, when 

the position of the plunger gets displaced, so as to identify the quality of the belt. (FIG 1) 
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(57) Abstract : 

Certain aspects of the present disclosure provide techniques for determining resources for transmission of acknowledgement messages 

to a user equipment (UE). The techniques involve receiving a plurality of codewords from the UE via an uplink component carrierÂ  

and determining at least first and second index pairs identifying resources of a downlink channel to be used for transmitting 

acknowledgement messages for the received codewords. The first index pair is determined based on a first set of parametersÂ  and the 

second index pair is determined based on the first set of parameters and a second set of one or more parameters. At least one of the 

parameters in the second set is a fixed value. 
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(57) Abstract : 

ABSTRACT MANAGING MULTI -LEVEL BACKUPS INTO THE CLOUD A backup tool can manage multi-level backup into a 

cloud and restoration from the cloud. The backup tool can request a data source to stream backup data to the backup tool, and the 

backup tool can then generate data objects from the data stream for storing into the cloud. The backup tool generates the data objects 

in accordance with serialization of the data stream. The order of the data objects resulting from the data stream serialization is encoded 

into the names of the data objects. In addition, the backup tool encodes the backup level into the object names. With sequencing and 

backup level encoded into the data object names, the data objects can be stored in the cloud for later restoration. 
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(57) Abstract : 

Some examples described herein relate to performing a consistency check on namespace of an online file system. In an example, an 

inode table may be selected from an online file system. A directory inode may be selected in the inode table, and a consistency check 

may be performed on a dentry of a directory that maps to the selected directory inode. In response to identifying an inconsistency with 

the dentry, consequent to the consistency check, the dentry may be recorded in a database. 
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(57) Abstract : 

Disclosed is a portable wireless device which exhibits excellent portability can be small in size and is capable of closed calls has a 

reduced SAR level and is capable of a widened bandwidth. The disclosed device is provided with: a housing which forms the exterior 

of the portable wireless device; a circuit board which is disposed in the housing; an antenna element which is arranged close to one 

short side of the circuit board; and a metal plate which is connected to at least one long side and the antenna element side of the circuit 

board along the side wall of the housing with the side of the metal plate that is not connected to the circuit board being open. 
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(57) Abstract : 

6789101113Disclosed is a nitrogen containing heterocyclic compound represented by formula (I) or a pharmacologically acceptable 

salt thereof which has kynurenine production inhibitory activity. (In formula (I) R and R may be the same or different and each 

represents a hydrogen atom or the like; R R R and R may be the same or different and each represents a hydrogen atom or the like; R 

represents a lower alkyl group which may be substituted by a cycloalkyl group or the like; and R represents an optionally substituted 

aryl group or an optionally substituted heterocyclic group.) 

  

 

No. of Pages : 147 No. of Claims : 20 



                                   The Patent Office Journal 19/08/2016                                                        

 

59632 

(12) PATENT APPLICATION PUBLICATION (21) Application No.3770/CHE/2012 A 

(19) INDIA  

(22) Date of filing of Application :11/09/2012 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : A PROCESS FOR FORMING A CORROSION RESISTANT OXIDE COATING ON MAGNESIUM 

ALLOYS 
 

  

(51) International classification  :C23C  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INDIAN SPACE RESEARCH ORGANISATION   
      Address of Applicant :ISRO HEADQUARTERS, 

DEPARTMENT OF SPACE, ANTARIKSH BHAVAN, NEW 

BEL ROAD, BANGALORE 560 094 Karnataka India 

(72)Name of Inventor : 

   1)HARI KRISHNA THOTA  

   2)RAJENDRA ALEVOOR  

   3)ANAND KUMAR SHARMA  
 

(57) Abstract : 

This invention provides a process for forming a corrosion resistant oxide coating on magnesium alloys with micro arc oxidation at 

room temperature. The magnesium alloy substrate is subjected to micro arc oxidation process with AC power supply with pulsing 

durations in milli seconds, varying between base to peak values having a duty cycle of 40-70%, in an aqueous solution containing Tri 

sodium ortho phosphate, sodium silicate and potassium fluoride at a temperature of 20-30Â°C for time period of 20-30 minutes and at 

a constant current density of 20-30 A/ft2 to obtain a uniform ceramic like coating deposition. This process is applicable to Magnesium 

alloys AZ31B and ZK60A substrates. Fig l. 

  

No. of Pages : 15 No. of Claims : 0 



                                   The Patent Office Journal 19/08/2016                                                        

 

59633 

(12) PATENT APPLICATION PUBLICATION (21) Application No.689/CHE/2015 A 

(19) INDIA  

(22) Date of filing of Application :12/02/2015 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : METHOD AND SYSTEM FOR ENABLING FAIR COEXISTENCE AMONG MULTIPLE RADIO 

TECHNOLOGIES 
 

  

(51) International classification  :H04W74/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Indian Institute of Technology Hyderabad 
      Address of Applicant :Indian Institute of Technology 

Hyderabad Ordnance Factory Estate Yeddumailaram 502205 

Andhra Pradesh, INDIA Andhra Pradesh India 

(72)Name of Inventor : 

   1)Sreekanth Dama 

   2)Thomas VelerrianPasca S 

   3)Abhinv Kumar  

   4)Kiran Kumar Kuchi  

   5)Bheemarjun Reddy Tamma 

   6)Uday B Desai 
 

(57) Abstract : 

Embodiments herein disclose a method and a base station for accessing a channel of an unlicensed band in a wireless communication 

network. The method includes maintaining a plurality of virtual stations by the base station in the wireless communication network 

based on a value. Further, the method includes contending to access the channel using the plurality of virtual stations. Each virtual 

station in the plurality of virtual stations includes a contention window and a counter value. FIGS. 2a and 2b 
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(57) Abstract : 

The present invention relates to a downhole system comprising an upper casing and a lower casing arranged in a borehole and 

comprising one or more annular barrier(s) having an expandable sleeve, wherein the lower casing is fastened with the upper casing by 

means of an annular barrier. 
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(57) Abstract : 

The underwinding clamping device in textile spinning and twisting machine comprises a stationary upper bush (5) and a movable 

clamping sleeve (4) mounted over the peripheral surface of said stationary upper bush (5) and step portion of the wharve (3a) such that 

said movable clamping sleeve (4) can be shifted axially in between a closed position and open position. The present invention 

provides a catcher arrangement (11) made of rubber at the bottom surface of the stationary upper bush (5) in the form of an annular 

ring. Fig. 4b 
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(57) Abstract : 

Embodiments herein disclose a method and system for transferring data over a plurality of control lines. The method includes 

receiving, by a first device, a command from a host device to transfer the data from the first device to a second device. Further, the 

method includes independently transmitting, by the first device, the data to the second device based on the command, where the data is 

independently transferred using the plurality of control lines. Further, the method includes transferring of the data from the first device 

to the second device is preformed independent of the host device. Furthermore, the method includes sending, by the first device, a data 

transfer completion message to the host device. FIG. 2 
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(57) Abstract : 

The invention relates to design & development of a special purpose tool for bending and measuring the trim tab on helicopter 

accurately and precisely on the helicopter. The special purpose tool has an holder and bender with spring loaded clamps for easy 

fixing and removal on the helicopter main rotor blade. The tool is compact and its weight is optimized. This ensures portability, which 

facilitates the tool to be assembled and locked directly on to the Helicopter main rotor blade. The design & build of the tool along with 

its robustness ensures the critical bending and measurement of trim tab angle. This in turn ensures the required quality and reduced 

cycle time for the operation. 
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(57) Abstract : 

Provided herein are compounds according to Formula (I) and pharmaceutically acceptable salts thereof and compositions comprising 

the same for use in various methods including treating cancers such as colon ovarian pancreatic breast liver prostate and hematologic 

cancers. 
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(57) Abstract : 

The ingeniously designed and developed compact, portable, light weight and hassle free tool is meant for extraction and insertion of 

the bushes. The tool consists of a U-bracket to get located at the fork end of the engine fitting mounting bracket. The cylindrical 

holder along with the U-bracket ensures a firm grip and support for the tool. This is achieved by assembly of both the parts through 

thread assembly. Next a specially designed threaded pin goes inside the mounted tool through the bush. This ensures coaxiality of the 

tool along with the bush. At the end a cup type attachment is provided for additional support and guide followed by a knurled thumb 

nut. Therefore when torque is applied the reaction force tends to push the bush with the help of cup type attachment and thumb nut. 

Thus it removes the bush from the bracket. Similarly for pressing operation, with the same initial setup the bush has to be guided and 

located through the special pin and along with end attachments. Thus when torque is applied, the bush is pressed through the bracket 

fork end. The device is compact and its weight is optimized. This ensures portability, which facilitates the device to be mounted 

directly on the Helicopter transmission engine deck mounting brackets for carrying out the bush replacement work without full 

dismantling of engine, other accessories and LRUs. This drastically saves a lot of man power, time and efforts. 
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(57) Abstract : 

ABSTRACT The present disclosure is generally directed to antiviral compounds, and more specifically directed to compounds which 

can inhibit the function of the NS5A protein encoded by Hepatitis C virus (HCV), compositions comprising such compounds, and 

methods for inhibiting the function of the NS5A protein. 
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(57) Abstract : 

Abstract AMIDE COMPOUNDS AS 5-HT4 RECEPTOR AGONISTS The present invention relates to compounds of formula (I), 

including their stereoisomers and pharmaceutically acceptable salts. This invention also relates to methods of making such compounds 

and pharmaceutical compositions comprising such compounds. The compounds of this invention are useful in the treatment of various 

disorders that are related to 5-hydroxytryptamine 4 (5-HT4) receptor. 
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(57) Abstract : 

A first communication terminal (100A) includes a first communication device a first touch panel for displaying video content and a 

first processor for receiving the input of a hand drawn image. The first processor transmits to a second communication terminal a hand 

drawn image input in the display of video content and start information for specifying the starting point of the input of the hand drawn 

image in the video content. The second communication terminal (100B) includes a second touch panel for displaying video content a 

second communication device for receiving the hand drawn image and start information from the first communication terminal and a 

second processor for displaying said hand drawn image on the second touch panel from the starting point of the input of the hand 

drawn image in the video content on the basis of the start information. 
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(57) Abstract : 

[0063] The present invention provides a process for preparation of an electrodepositable aqueous composition based on a cationic 

epoxy polyelectrolyte and electrodeposition of the nanocomposite coating. The method involves the steps of providing a process for 

modification of a bifunctional epoxy polymer into an adduct through a reaction with an amine, converting Adduct into a cationic 

polyelectrolyte by acidification, incorporating an amino cross linking agent in the composition, dispersing the polyelectrolyte in water 

as emulsion, dispersing nano filler such as montmorillonite nanoclay particles in the aqueous composition, providing the method for 

electrophoretic deposition of nano composite coating on to a electroconductive metal substrate serving as a cathode and curing and 

characterization of the electrodeposited nanocomposite coatings. The present invention provides enhanced compatibility between 

organic and inorganic interfaces and leads to uniform dispersion of nanoparticles in polymer medium. 
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(57) Abstract : 

The invention relates to a mechanical variable valve actuation (VVA) system for the control and actuation of the valves of an internal 

combustion engine. The system according to the present invention realizes the control of the valve lift by means of a fixed pivot part 

for an oscillating rocker suitable to actuate the valve the oscillating rocker being actuated by means of an eccentric control element. 

  

No. of Pages : 22 No. of Claims : 14 



                                   The Patent Office Journal 19/08/2016                                                        

 

59647 

(12) PATENT APPLICATION PUBLICATION (21) Application No.742/CHE/2015 A 

(19) INDIA  

(22) Date of filing of Application :16/02/2015 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : AN INLINE PUMP FOR A DUAL FUEL ENGINE 
 

  

(51) International classification  :F02B3/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Bosch Limited 
      Address of Applicant :Post Box No 3000, Hosur Road, 

Adugodi, Bangalore ©úñ 560030, Karnataka, INDIA Karnataka 

India 

   2)Robert Bosch GmbH 
(72)Name of Inventor : 

   1)MURALEEDHARAKURUP Girish  

   2)KWASNY Rainer  

   3)RANGEGOWDA Santhosh Kumar Geakaravally 
 

(57) Abstract : 

An inline pump for a dual fuel engine is disclosed. The inline fuel pump 10 for a dual fuel engine 12 is used in a constant engine speed 

application. The dual fuel engine 12 operated such that diesel fuel is used for pilot injections and a gaseous fuel is used for main 

injections. The inline pump 10 comprises at least one barrel and plunger assembly (14) such that geometry of the barrel (14a) and 

plunger (14b) in the barrel and plunger assembly (14) allows pre-defined volume of fuel to be supplied for pilot injection of diesel fuel 

to the dual fuel engine 12. Reference figure: Figure 01 
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(57) Abstract : 

Abstract A low cost walker cum seater is made by converting a prior walker into an economically affordable (cost effective) walker 

cum seater. According to one aspect of the present invention, the seater is a foldable seat which can be inclined downwards to some 

angle. According to another aspect, the back rest is fixed and non movable. The buttons are provided for easy access for the movement 

of the seat. The user can press the respective button for the seat to move downwards for resting. Alternatively he can press the other 

button for the seat to move back to its original position (towards the back rest) after resting. A hinge is the connection between seater 

and back rest which is helpful in movement of seat to some angle. 
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(57) Abstract : 

METHOD OF KNITTING AND KNITTING MACHINE WITH USE OF SINKERS The invention is such that by moving a sinker 

(2), which is disposed 5 on both sides of a knitting needle (1) to which a yarn (11) is fed and which assists loop formation, in a 

transverse direction (X) by means of a plurality of sinker cams (7) relative to the knitting needle (1) that is driven in a longitudinal 

direction (Z), a knitted fabric is formed, which sinker (2) has a stroke amount in the plurality of the transverse directions (X) 

wherefore the position on the sinker top 10 (4) which drags the yarn (11) on the sinker (2) is retained at a plurality of different 

positions. Most Illustrative Drawing: Fig. 2  
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(57) Abstract : 

Embodiments described herein achieve a system and method for Automatic Gain Control (AGC) in an Ultra Low Power (ULP) 

wireless receiver. The method includes enabling an AGC unit when a difference in variance of a received ADC signal for a plurality 

of consecutive windows exceeds a predetermined threshold. Once the AGC is enabled, the method includes computing an ADC output 

power and adjusting gain of at least one component in a Radio Frequency Integrated Chip (RFIC) of the ULP wireless receiver. The 

gain of at least one component is adjusted based on a relation between the computed ADC output power and a received Signal-to-

Noise Ratio (SNR) at the ultra low power wireless receiver. FIG. 3 
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(57) Abstract : 

Dual executor system, device and method for execution of database queries are disclosed. In one implementation, the dual executor 

system / device comprises of two different executors i.e., Normal executor and a Slim executor. Further, a mechanism to categorize 

the received database query in simple query and/or a complex query by the use of an identifier module after planning phase in query 

processing is disclosed. Based on the queries categorized (into either simple or complex), the queries are passed to the slim executor 

or the normal executor.Â The normal executor executes the query in conventional manner, whereas the slim executor executes the 

query using a node processing module, an executor state management module, an expression management module, and a slot 

management module. Using the present invention, the overall query processing time of the CPU is reduced and the overall efficiency 

is increased. (To be published with figure 4) 

  

No. of Pages : 51 No. of Claims : 31 



                                   The Patent Office Journal 19/08/2016                                                        

 

59652 

(12) PATENT APPLICATION PUBLICATION (21) Application No.1572/CHE/2012 A 

(19) INDIA  

(22) Date of filing of Application :20/04/2012 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : BICYCLIC COMPOUNDS, COMPOSITIONS AND MEDICINAL APPLICATIONS THEREOF 
 

  

(51) International classification  :A61K  
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(32) Priority Date  :NA 
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(72)Name of Inventor : 

   1)THAKKAR, MAHESH  

   2)KOUL, SUMMON  

   3)BHUNIYA, DEBNATH  

   4)SINGH, UMESH 
 

(57) Abstract : 

NA 
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(22) Date of filing of Application :28/05/2016 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : SELF-FOAMING GEOPOLYMER COMPOSITION CONTAINING ALUMINUM DROSS 
 

  

(51) International 

classification  
:C04B28/00,C04B28/04,C04B28/06  
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(32) Priority Date  :31/10/2013 
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        Filing Date 
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(71)Name of Applicant :  

   1)Construction Research & Technology GmbH 
      Address of Applicant :Dr.-Albert-Frank-Str. 32, 83308 

Trostberg Germany 

(72)Name of Inventor : 

   1)WALTHER Burkhard  

   2)FE1CHTENSCHLAGE R, Bcrnhard  

   3)ZHOU, Shengzhong 
 

(57) Abstract : 

The present invention relates to a self foaming geopolymer composition comprising at least one hydraulic binder; at least one binder 

selected from latent hydraulic bindersÂ pozzolanic bindersÂ and mixtures thereof; at least one alkaline activator; and aluminum dross. 

It moreover relates to the use of that geopolymer composition for the production of geopolymer foams and/or foamed geopolymer 

products. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.4279/CHE/2012 A 

(19) INDIA  

(22) Date of filing of Application :12/10/2012 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : ALL TERRAIN TWO WHEELER VEHICLE 
 

  

(51) International classification  :B60C  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 
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(71)Name of Applicant :  
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Karnataka India 

(72)Name of Inventor : 

   1)PIYUSH DUBE 

   2)DHARMENDRA MAKWANA  

   3)KOUCHKRISHNAN K.P.  

   4)JOSEPH ANTONY 

   5)SANDEEP NAIR 

   6)JITHINRAJ R.P.  

   7)CHRISTOPHER ANDREW  

   8)RAKESH M  

   9)KARTICK RAJ  

   10)JIJU JOSEPH M 

   11)H.K. NARAHARI  

   12)UMESH S 
 

(57) Abstract : 

According to the present invention, a bike may be developed with a conveyer in place of tires and foot lever which may overcome the 

problems of the normal bike tire to travel over varied terrains. A conveyor bike is a two wheeler vehicle in which the wheels roles 

over a conveyor, instead of direct contact with the ground. A single conveyor may be used through the length of the bike and is made 

to rotate on two pulleys at each ends. This kind of bikes may be suitable in driving off-road conditions such as inconsistent terrains, 

snow, deserts etc. 
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(54) Title of the invention : ©úîFLAT SHEETS OF BED LINEN WITH A HEM FINISH AND A METHOD OF PREPARING 

THEREOF©ú•  
 

  

(51) International classification  :D05B35/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 
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        Filing Date 
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:NA 
 

  

(71)Name of Applicant :  

   1)VTX INDUSTRIES LTD.  
      Address of Applicant :10/400 Palaghat RoadÂ  Kuniamuthur 

Coimbatore 641008Â  Tamil NaduÂ  India Madhya Pradesh India 

(72)Name of Inventor : 

   1)Jayanthi Ramachandra 
 

(57) Abstract : 

The present invention relates to flat sheets of bed linen with a hem finish and a method of preparing thereof. In the present application, 

without single needle stitch for making hem, hem stitching is sewn with Picotting using special folders as guide to make even hem 

size.  [Fig. 1] 
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(54) Title of the invention : LORCASERIN HYDROCHLORIDE 
 

  

(51) International classification  :C07C213/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(71)Name of Applicant :  
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hillsÂ  HyderabadÂ  Andhra PradeshÂ  India- 500034. Andhra 

Pradesh India 

(72)Name of Inventor : 

   1)Boge Rajesham 

   2)Tummala Arjun Kumar  
 

(57) Abstract : 

The present invention relates to amorphous lorcaserin hydrochloride; amorphous solid dispersion comprising lorcaserin hydrochloride 

and one or more pharmaceutically acceptable carries; processes for preparation thereof; pharmaceutical compositions comprising 

amorphous lorcaserin hydrochloride and one or more pharmaceutically acceptable carriers. 
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(71)Name of Applicant :  
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India 

(72)Name of Inventor : 

   1)Sasidharakurup Reshmi 

   2)Sheela Gayathri 

   3)Chethrappilly Padmanabhan Reghunadhan Nair 
 

(57) Abstract : 

The present application relates to the field of propellant technology and discloses composite solid propellant compositions which are 

based on an azide polymer crosslinked through triazoles as binder, and a process for their preparation. The propellant compositions 

provided herein are defect free, void free and have a high burn rate. 
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(54) Title of the invention : METHOD AND APPARATUS FOR GUARANTEEING TRANSACTION DURABILITY 
 

  

(51) International classification  :G06F  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(71)Name of Applicant :  

   1)HUAWEI TECHNOLOGIES INDIA PVT. LTD  
      Address of Applicant :SYNO 37, 46, 45/3, 45/4 ETC., KNO 

1540, Kundalahalli Village, Bengaluru, Karnataka ©úñ 560037, 

India. Karnataka India 

(72)Name of Inventor : 

   1)RAMAMURTHI, Prasanna Venkatesh 

   2)BEHERA, Mahesh Kumar 

   3)KRISHNA, Vamsi 
 

(57) Abstract : 

The present invention provides a method and an apparatus for guaranteeing transaction durability, the method includes: monitoring 

(101) a database system when it is recognized that the database system adopts lazy commit; storing (102) dirty transaction logs into a 

persistent storage when the database system crashes or remaining battery capacity of the database system reaches a preset condition or 

size of the dirty transaction logs of the database system reaches a first preset threshold, wherein, the dirty transaction logs refer to 

transaction logs which are not yet written to a disk of the database system. According to the present invention, through timely storing 

dirty transaction logs into a persistent storage, such that to avoid the dirty transaction logs from being lost, the dirty transaction logs 

stored in the persistent storage can be called later when in need, thus the transaction durability during commit process can be 

guaranteed. (To be published with Fig. 3) 

  

No. of Pages : 49 No. of Claims : 15 



                                   The Patent Office Journal 19/08/2016                                                        

 

59659 

(12) PATENT APPLICATION PUBLICATION (21) Application No.7801/CHENP/2012 A 

(19) INDIA  

(22) Date of filing of Application :10/09/2012 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : GENERAL PURPOSE MESSAGING 
 

  

(51) International 

classification  
:H04W4/12,G06Q50/00,H04L29/02  

(31) Priority Document No  :61/325142  
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(87) International Publication 
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:WO 2011/130744  
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(71)Name of Applicant :  

   1)VISA INTERNATIONAL SERVICE ASSOCIATION  
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(72)Name of Inventor : 

   1)SLOAN Dinah 

   2)WONG Eric  

   3)MI DDLEMAS Michael  

   4)AABYE Christian  
 

(57) Abstract : 

Embodiments of the present invention relate to systems and methods for enabling entities such as issuers merchants payment 

processing networks and mobile network operators to send account related messages and marketing messages to a user s mobile 

device in response to a message request sent from the user s mobile device. According to some embodiments the account related 

messages and the marketing messages are sent to the user s mobile device in accordance with message parameters that are defined by 

the user and that are embedded in the message request. 
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(72)Name of Inventor : 

   1)MENG Wei 

   2)CHENG Peter T. W. 
 

(57) Abstract : 

123456Compounds are provided which are activators of the enzyme glucokinase and thus are useful in treating diabetes and related 

diseases which compounds have the structure wherein R R R R R R Y and X are as defined herein or a pharmaceutically acceptable 

salt thereof. A method for treating diabetes and related disease employing the above compounds is also provided. 
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   2)M. SATYANARAYANA  

   3)J.G. KULKARNI  

   4)V. SREERAMULU  

   5)LAKSHMEESHA  

   6)V.V. SRINIVASAN  
 

(57) Abstract : 

Abstract Dual Polarized. S and X Band Monopulse Feed for Tracking LEO Satellites The present invention provides a dual polarized 

S and X band monopulse feed system (100) comprises of: - S band radiating element (102), - X band radiating element (104), - four 

septum polarizers (106), - two monopulse X band comparators (108-1, 108-2), - two monopulse S band comparators (110-1, 110-2), - 

two monoscan converters, (114-1, 114-2), - four low Noise Amplifiers, first LNA (116-1), second LNA (116-2), third LNA (116-3) 

and the fourth LNA (116-4). The present invention also provides a novel method for generating dual polarized S and X band 

monopulse feed for tracking LEO satellites. Figures, 1 4, 6, 
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(57) Abstract : 

abstract 
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   1)KUMAR, Dilip  
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   3)SREEKANTAIAH, Nirmala  
 

(57) Abstract : 

The present disclosure relate to a method of optimizing query execution by associating functions with columns. The method comprises 

receiving, by a query optimization server, data definition statement comprising information of one or more columns and function 

information for each of the one or more columns. The query optimization server associates the columns having the function 

information with corresponding predefined functions and stores in a memory. Upon receiving a query comprising a function 

associated to a column, the query optimization server compares the function with predefined functions stored in the memory. The 

query optimization server accesses the predefined function from the memory for executing the query based on the comparison. Figure 

4a & 4b 
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   3)MINNICH Anne  
 

(57) Abstract : 

A treatment for a dermatological allergic condition is disclosed using a compound: as [4 (5 Aminomethyl 2 fluorophenyl)piperidine 1 

yl][7 fluoro 1 (2 methoxyethyl) 4 trifluoromethoxy 1H indol 3 yl]methanone. 
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(57) Abstract : 

SEE WIPO 
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(57) Abstract : 

The present invention discloses a device that provides automated switching options to enable the use of both liquefied petroleum gas 

(LPG) and Biogas in a single heating device. Inlets from two separate fuel tanks, each containing LPG and Biogas, are fed to 

electronically controlled valves. Based on the availability of Biogas, which is measured through sensors, a controller sends signals to 

the valves and determines which fuel is to be fed to the common fuel outlet. A microcontroller circuit in the device ensures that that 

switching from one fuel to the other is automatic. Current Biogas users need to have a separate stove that is designed specifically for 

burning Biogas. This stove occupies an additional space in the kitchen or point of use. The present invention overcomes the above 

drawbacks and provides an automated method to switch between Biogas and LPG. 
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(54) Title of the invention : EQUIPMENT AND PROCESS FOR MASS PRODUCING METAL AND CERAMIC POWDERS BY 

SONIC GAS, CENTRIFUGAL GAS HYBRID AND WATER HYBRID ATOMIZATION 
 

  

(51) International classification  :B22F9/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(71)Name of Applicant :  

   1)Soundararajan Madhavan 
      Address of Applicant :Plot No:69,Balaji Nagar, Ninth Street 

,Porur, Chennai-600122 Tamil Nadu India 

   2)Shanmugavel Balasivanandha Prabu 

   3)Kuppuswamy Anantha Padmanabhan 

   4)Ganapathy Subramanian, 
(72)Name of Inventor : 

   1)Soundararajan Madhavan 

   2)Shanmugavel Balasivanandha Prabu 

   3)Kuppuswamy Anantha Padmanabhan 

   4)Ganapathy Subramanian, 
 

(57) Abstract : 

An equipment and process for mass producing metal and ceramic powders by centrifugal gas hybrid atomization, centrifugal water 

hybrid atomization and sonic gas atomization comprising of a series of thirty nitrogen cylinder, a nozzle manifold, an induction 

furnace, a circular disc with motor, an atomizer, a secondary quenching nozzle, a gas cyclone with bag filter and a siever and blender. 

The atomizer is made stainless steel construction and having a gas nozzle manifold, an atomizing chamber with baffles on the top, gas 

purging lines at different places, a detachable hopper at the bottom and is connected to a series of air cyclones along with a bag filter, 

the nozzle manifold being connected with a series of nitrogen / nitrogen methane mix gas manifold, a gas preheater & a sonicator 
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(54) Title of the invention : IMPROVED PROCESS FOR PREPARATION OF NEBIVOLOL 
 

  

(51) International classification  :C07D311/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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(72)Name of Inventor : 

   1)DEVASANI, Gopinath Reddy 

   2)GURRAM, Raji Reddy 
 

(57) Abstract : 

Abstract: The present invention discloses an improved, industrially feasible process for synthesis of nebivolol or its pharmaceutically 

acceptable salts via formation of 6-fluoro-2-(oxiran-2-yl) chroman as intermediate. 
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(54) Title of the invention : NOVEL AMIDE DERIVATIVE AND USE THEREOF AS MEDICINE 
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   5)ISHIBUCHI Seigo 

   6)HIKAWA Hidemasa  
 

(57) Abstract : 

Provided is a novel low molecular weight compound which inhibits the production of inducible MMPs in particular MMP 9 rather 

than the production of constitutive MMP 2. Also provided is a prophylactic and/or therapeutic agent for an autoimmune disease or 

arthrosis deformans. An amide derivative represented by formula (I) [wherein each symbol is as defined in the specification] or a 

pharmacologically acceptable salt thereof. 

  

No. of Pages : 663 No. of Claims : 17 



                                   The Patent Office Journal 19/08/2016                                                        

 

59670 

(12) PATENT APPLICATION PUBLICATION (21) Application No.2222/CHE/2012 A 

(19) INDIA  

(22) Date of filing of Application :04/06/2012 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : HARDWARE PLATFORM VALIDATION 
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(57) Abstract : 

NA 
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(54) Title of the invention : SWITCHING DEVICE 
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(31) Priority Document No  
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(72)Name of Inventor :  

   1)YAGI, Makoto  

   2)TAKAHASHI, Masahide  
 

(57) Abstract : 

A switching device includes a plurality of relays 1 and 2 that turns on in a group to supply an input to a downstream when a 

predetermined condition is satisfied. The plurality of relays is 5 arranged so that operation coils generate magnetic fluxes f1 and f2 in 

different directions. In a case in which a disturbance fA that causes the current to flow through the operation coil is applied, a value of 

a current caused to flow through at least one operation coil is less than a current value at which the relay turns on. 10 In the case in 

which the disturbance is applied, at least one relay does not turn on. Therefore, the switching device does not turn on, and supply of an 

input to the downstream is intercepted. Most Illustrative Drawing: FIGS. 1A and 1B 
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(54) Title of the invention : AN IMPROVED PROCESS FOR THE PREPARATION OF VILAZODONE 
 

  

(51) International classification  :B25C  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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   7)DANDALA, RAMESH  
 

(57) Abstract : 

The present invention relates to an improved process for the preparation of Vilazodone or its pharmaceutically acceptable salts 

comprises, reacting 5-{4-[4-(5-CyanorlH-indol-3-yl)-butyl]-piperazin-l-yl} -benzofuran-2-carboxylic acid alkyl ester with ammonia 

source. 
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(54) Title of the invention : ACTUATION DEVICE FOR A PARKING BRAKE 
 

  

(51) International classification  :B60T17/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)ARUMUGHAM GANESAMOORTHY  

   2)KARUPPANAN MUTHUMANICKAM  

   3)SREENIVASAN NARAYANAN  

   4)SUNDARAMAHALINGAM SELVAMANI  
 

(57) Abstract : 

The invention concerns a parking brake actuation device (1) with an actuation knob (8) attached to an actuation shaft (5), which is 

axially guided in a bore (3) of a multipiece housing (2, 2a), for application and release of a vehicle parking brake which can be 

actuated pneumatically or hydraulically or electrically, by partial withdrawal of the actuation shaft (5) from the housing of the parking 

brake actuation device (1) and by partial insertion of the actuation shaft (5) into the housing, or vice versa, by means of the actuation 

knob (8). To guarantee that the actuation knob (8) can firstly easily be mounted on and removed from the actuation shaft (5), and 

secondly that after mounting on the actuation shaft (5), a marking (10) giving an actuation instruction on the face (8a) of the actuation 

knob (8) always remains in a position easily legible for the vehicle driver, the actuation knob (8) is attached rotationally fixedly and 

releasably on the actuation shaft (5). Fig. 3 
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(54) Title of the invention : ACTUATION DEVICE FOR A PARKING BRAKE 
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   1)ARUMUGHAM GANESAMOORTHY  

   2)SUNDARAMAHALINGAM SELVAMANI  

   3)SREENIVASAN NARAYANAN  
 

(57) Abstract : 

The invention concerns a parking brake actuation device (1) with an actuation knob (8) attached to an actuation shaft (5), which is 

axially guided in a bore (3) of a multi piece housing (2, 2a), for application and release of a vehicle parking brake which can be 

actuated pneumatically or hydraulically or electrically, by partial withdrawal of the actuation shaft (5) from the housing of the parking 

brake actuation device (1) and by partial insertion of the actuation shaft (5) into the housing, or vice versa, by means of the actuation 

knob (8). To prevent the actuation knob (8) from twisting in relation to the housing (2), if, on its face (8a), the actuation knob (8) has a 

marking (10) giving an actuation instruction, the shaft (5) is guided non-rotationally and axially displaceably in the housing (2). Fig. 1 
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(72)Name of Inventor : 

   1)Po-Hui CHEN  
 

(57) Abstract : 

A filter assembly for a fluid filter includes a plurality of filter units assembled in series, and each filter unit includes: a connecting 

member, an input member and an output member. The input member of each of the filter units has an extending pipe connected to a 

connecting pipe of another filter unit, so that the filter units can be easily assembled by directly screwing the connecting pipe of the 

connecting member of one filter unit into the extending pipe of the input member of another filter unit, without using tools or 

fasteners. Hence, the assembling cost is relatively reduced. 
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TECHNOLOGY CENTRE #3, 1st Main, Peenya Industrial Area, 

Phase 1, Bangalore 560 058, India Karnataka India 

(72)Name of Inventor : 

   1)GULATI, Mohit  
 

(57) Abstract : 

The present subject matter relates to a packaging system (100) for packaging articles in a container. The packaging system (100) 

comprises a base plate (102) having a first surface (102-1) and a second surface (102-2) and an aperture (104). The packaging system 

(100) further comprises a sliding platform (112) installed in proximity with the second surface (102-2) to receive the soap units. The 

sliding platform (112) closes and opens the aperture (104) to deliver the soap unit downstream in the packaging system (100). The 

packaging system (100) comprises a plurality of adjustable guides (106) such that a first gap (110) is defined between the two 

consecutive adjustable guides (106). The packaging system (100) further comprises stopper guides (108) to define a queue length of 

the soap unit and a top plate (126) to prevent upward movement of the soap unit inside the first gap (110). 
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(54) Title of the invention : A PORTABLE DUAL POWERED GRAIN TRANSPORTER CUM DRIER WITH VARIABLE 
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(51) International classification  :F23J1/00  

(31) Priority Document No  :NA 
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   1)Dr. A S Varadarajan 
 

(57) Abstract : 

The present invention mainly relates to grain dryer and more particularly to the portable dual powered grain transporter cum drier with 

variable height and flow rate. In one embodiment, the portable dual powered grain transporter cum drier comprising: a screw conveyor 

tube with first, second and intermediate end, wherein the first end as a hopper for picking up material from the lower portion and 

carrying it to the upper portion using screw conveyor, second end having adjustable leg with plurality of outlets and the intermediate 

end having an output opening for supplying grain to the winnower unit, a heat exchanger with hot water enclosed over the screw 

conveyor for producing heat to the screw conveyor to promote evaporation of the moisture contained in the grain, a motor coupled to 

the screw conveyor through belt, wherein the coupling is to power the screw conveyor to transfer the grains from lower portion to 

upper portion, a winnower unit coupled in-between water tank and heat exchanger to remove dust from the grains by the stream of air 

coming out from the fan, a lengthy rod is to receive the adjustable leg with plurality of outlets for height variation of grain transporter 

and a hinge couples the first end of the screw conveyor tube which assists in the screw conveyor tube inclination. Figure 1 (for 

publication) 
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(57) Abstract : 

The present disclosure provides a packing laminate for flexible packaging containers that exhibits shiny or glossy surface 

characteristics and barrier properties essential for flexible alcoholic beverage containers. The packing laminate comprises a carrier 

layer having a first surface and a second surface, a metalized polyethylene terephthalate (PET) layer forming an outermost layer 

disposed on said first surface of said carrier layer, a metal foil layer disposed on said second surface of said carrier layer, at least one 

polyolefin layer disposed between said carrier layer and said metalized PET layer, at least one polyolefin layer disposed between said 

carrier layer and said metal foil layer and, at least one liquid-tight coating forming an innermost layer intended to contact a product to 

be packaged on said metal foil layer. 
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(71)Name of Applicant :  
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AMBATTUR INDUSTRIAL ESTATE, CHENNAI 600058 Tamil 
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   1)SELVANATHAN BHARATHI SIVA  

   2)SHYAMSUNDAR DINESH  
 

(57) Abstract : 

The invention relates to a method and control unit for controlling an automated manual transmission system, wherein the automated 

manual transmission system comprises the following features: an engine with a rotating shaft and an exhaust manifold connected to 

the engine; an exhaust brake arranged in the exhaust manifold and configured to control an exhaust volume passing through the 

exhaust manifold; a gear box with at least a first gear with a first transmission ratio and a second gear with the second transmission 

ratio; a clutch, configured to connect and disconnect the at least first or second gear with the rotating shaft of the engine, wherein a 

motion power is transmitted from the rotating shaft of the engine to the at least first or second gear when the rotating shaft and the at 

the least first or second gear are connected; and wherein the method comprising the following steps, namely: accelerating the engine 

as well as the rotating shaft and the first gear connected to the rotating shaft according to a demand of a user by means of an 

accelerator pedal; opening the clutch to disconnect the rotating shaft from the first gear, when a predicted first revolutions per minute 

value is reached, wherein the first revolutions per minute value is related to the first transmission ratio of the first gear; and 

simultaneously when opening the clutch, controlling the exhaust brake to reduce the exhaust volume passing through the exhaust 

manifold to slow down the revolutions per minute of the rotating shaft of the engine to a second revolution minute per value, wherein 

the second revolution minute per value is related to the second transmission ratio of the second gear; and closing the clutch to connect 

the rotating shaft with the second gear when the second revolution per minute value is reached. (Fig. 1) 

  

 

No. of Pages : 18 No. of Claims : 11 



                                   The Patent Office Journal 19/08/2016                                                        

 

59680 

(12) PATENT APPLICATION PUBLICATION (21) Application No.3589/CHENP/2012 A 

(19) INDIA  

(22) Date of filing of Application :20/04/2012 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : METHOD FOR PRODUCING KETONE 
 

  

(51) International classification  :G11B 5/00  

(31) Priority Document No  :2009-244328  

(32) Priority Date  :23/10/2009 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2010/006127  

:15/10/2010 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Idemitsu Kosan Co.Â  Ltd 
      Address of Applicant :1-1Â  Marunouchi 3-chomeÂ  Chiyoda-

kuÂ  Tokyo 100-8321Â  Japan Japan 

(72)Name of Inventor : 

   1)YAMAKAWAÂ   Fumio 
 

(57) Abstract : 
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(72)Name of Inventor : 

   1)SULUR ANGANNAN SARAVANAKUMAR  
 

(57) Abstract : 

ABSTRACT IMPROVED CHUTE FEEDING APPARATUS FOR FIBRE PROCESSING MACHINE Improved chute feeding 

apparatus comprises upper feed chute and lower feed chute. The lower chute is swingable about an axis. The swinging movement is 

controlled by a gas spring and lower feed chute is mounted on a shield. Figs. 1 and 2 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1488/KOL/2011 A 

(19) INDIA  

(22) Date of filing of Application :23/11/2011 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : WIND TURBINE GENERATOR SYSTEM VIBRATION DETECTING DEVICE AND METHOD 
 

  

(51) International classification  :F03D11/00  

(31) Priority Document No  :201010565456.4  

(32) Priority Date  :25/11/2010 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SINOVEL WIND GROUP CO.   LTD.  
      Address of Applicant :Floor 19  Culture Building  No. 59 

Zhongguancun Street  Haidian District  Beijing 100872  China  

(72)Name of Inventor : 

   1)SU  Liying  

   2)XIAO   Zhenjie 

   3)ZHANG  Wen 
 

(57) Abstract : 

A wind turbine generator system vibration detecting device and method are provided. The device comprises: a plurality of vibration 

sensors, which are arranged on a plurality of components of a wind turbine generator system to acquire vibration signals of the 

components; at least one vibration switch, which is arranged on a nacelle of the wind turbine generator system to detect a vibration 

signal of the nacelle and sends a fault signal to a control module if the detected vibration signal of the nacelle is larger than a turn-on 

threshold of the vibration switch in accordance with the detection; a vibration estimating module, which is connected with the plurality 

of vibration sensors and used for processing the vibration signals generated by the vibration sensors according to preset weighted 

values and a weighted formula in order to acquire a vibration state data of the wind turbine generator system, and comparing the 

vibration state data of the wind turbine generator system with a preset fault value and sending the fault signal to the control module if 

the vibration state data is not less than the fault value in accordance with the comparison; and the control module, which is connected 

with the vibration switch and the vibration estimating module and is used for shutting down the wind turbine generator system 

according to the fault signal. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.167/KOL/2015 A 

(19) INDIA  

(22) Date of filing of Application :11/02/2015 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : AUTOMATIC TORQUE CONTROL SYSTEM 
 

  

(51) International classification  :F16D48/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)RENAULT S.A.S 
      Address of Applicant :13-15 QUAI ALPHONSE LE GALLO, 

92100 BOULOGNE BILLANCOURT FRANCE 

(72)Name of Inventor :  

   1)CHIMALAKONDA SVRNRRKUMAR  

   2)MANAPPATTU -VASUDEVAN ANOOP  

   3)MACUA EUGENIO  
 

(57) Abstract : 

This automatic torque control system for a vehicle engine comprising a sensor means (1) to compare the distance between the users 

vehicle (8) and at least one preceding vehicle (9) and a predetermined value to activate a torque calculation means (2) when said 

distance is below the predetermined value. Said torque calculation means (2) determines a reduced torque value leading to an 

economized energy input to an associated engine (4) to improve the energy consumption efficiency of the vehicle in traffic. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201634004749 A 

(19) INDIA  

(22) Date of filing of Application :10/02/2016 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : MONITORING MODULE AND ESCALATOR/AUTOWALK INCLUDING THE MONITORING 

MODULE 
 

  

(51) International classification  :G06F17/50  

(31) Priority Document No  :201510085502.3  

(32) Priority Date  :16/02/2015 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONE CORPORATION  
      Address of Applicant :KARTANONTIE 1 00330 HELSINKI 

FINLAND 

(72)Name of Inventor : 

   1)JIM JIN ANQUAN  

   2)YI DING WANG  
 

(57) Abstract : 

The present disclosure relates to a monitoring module and an escalator/autowalk including the monitoring module. A monitoring 

device comprises: a first component disposed on one of the driving device of the escalator or autowalk and a fixed device; and a recess 

portion disposed on the other of the driving device of the escalator or autowalk and the fixed device and configured to receive at least 

a part of the first component; wherein a relative movement between the recess portion and the first component triggers the first 

component so as to indicate a movement of the driving device. By applying the monitoring device of the present disclosure, it is 

possible to achieve monitoring the movement of the driving device of the escalator or autowalk in multiple directions. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201634005222 A 

(19) INDIA  

(22) Date of filing of Application :15/02/2016 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : METHOD AND APPARATUS FOR REMOVING MERCURY FROM A FLUE GAS STREAM 
 

  

(51) International classification  :B01D53/64  

(31) Priority Document No  :62/116061  

(32) Priority Date  :13/02/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BABCOCK & WILCOX POWER GENERATION 

GROUP, INC. 
      Address of Applicant :20 SOUTH VAN BUREN AVENUE, 

BVCB2K, BARBERTON, OHIO 44203 UNITED STATES OF 

AMERICA  

(72)Name of Inventor : 

   1)FEENEY, STEVEN 

   2)GADGIL, MANDAR R  
 

(57) Abstract : 

The present invention relates generally to the field of emission control equipment for boilers, heaters, kilns, or other flue gas-, or 

combustion gas-, generating devices (e.g., those located at power plants, processing plants, etc.) and, in particular to a new and useful 

method and apparatus for capturing, oxidizing, lowering the concentration and/or level of, and/or eliminating mercury present in any 

flue gas and/or combustion gas stream. In one embodiment, the method and/or apparatus of the present invention is applied to boilers, 

heaters, kilns, or other flue gas-, or combustion gas-, generating devices that have connected thereto at least one type of flue gas, or 

combustion gas, scrubber device (i.e., a wet scrubber or a dry scrubber). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201634005350 A 

(19) INDIA  

(22) Date of filing of Application :16/02/2016 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : SYSTEMS AND METHODS FOR DUAL VITREOUS AND RETINA IMAGING 
 

  

(51) International classification  :G06T5/00  

(31) Priority Document No  :14/623,317  

(32) Priority Date  :16/02/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NOVARTIS AG  
      Address of Applicant :LICHTSTRASSE 35, 4056 BASEL 

SWITZERLAND. 

(72)Name of Inventor : 

   1)LINGFENG YU  

   2)HUGANG REN 
 

(57) Abstract : 

A system and method for using optical coherence tomography (OCT) to image both the vitreous and the retina in the eye. The image 

of both tissues may be created sequentially, simultaneously, or near-simultaneously from at least one OCT image. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.3850/KOLNP/2011 A 

(19) INDIA  

(22) Date of filing of Application :19/09/2011 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : ENERGY CONVERSION BY EXOTHERMIC TO ENDOTHERMIC FEEDBACK 
 

  

(51) International classification  :H01L 35/30  

(31) Priority Document No  :61/216,256  

(32) Priority Date  :16/05/2009 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2010/034841  

:14/05/2010 

(87) International Publication No  :WO/2010/135173  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HENNESS  Marc  
      Address of Applicant :4052 Fox Bend Ln  Kissimmee  Florida 

34744  United States of America 

(72)Name of Inventor :  

   1)HENNESS  Marc  
 

(57) Abstract : 

A system and method for converting kinetic to potential energy across a thermal gradient can include an endothermic unit for 

absorbing heat, an exothermic unit for releasing heat, and a control unit for receiving energy from an outside source to power the 

endothermic and exothermic units. The system can also include a first power generation unit having a plurality of thermoelectric 

elements which convert heat to an electrical potential across a thermal gradient, and a feedback unit for supplying the electrical 

potential generated by the first power generation unit to the control unit. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1016/KOL/2015 A 

(19) INDIA  

(22) Date of filing of Application :24/09/2015 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : STERILIZATION SYSTEM 
 

  

(51) International classification  :A61F7/00  

(31) Priority Document No  
:10-2015-

0020392  

(32) Priority Date  :10/02/2015 

(33) Name of priority country  
:Republic 

of Korea 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LG ELECTRONICS INC.  
      Address of Applicant :128, YEOUI-DAERO, 

YEONGDEUNGPO-GU, SEOUL, 07336 REPUBLIC OF 

KOREA 

(72)Name of Inventor : 

   1)CHANGGEUN LEE  

   2)YOUNGJIN KIM  

   3)KOWOON BAEK  
 

(57) Abstract : 

A sterilizing system according to the present invention includes a water supply apparatus provided with a filter unit having a plurality 

of filters, a water tank storing water purified by the filter unit, a water cock and water tank connection passages, and a sterilizer to 

sterilize the water supply apparatus, wherein the sterilizer comprises a sterilizing water generator, a circulation pump, a circulation 

passage, a rinsing water supply passage, a first drain passage and a first drain valve. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201637003483 A 

(19) INDIA  

(22) Date of filing of Application :01/02/2016 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : FEMTOSECOND ULTRA VIOLET LASER 
 

  

(51) International classification  :G03F1/76  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/EP2015053272  

:17/02/2015 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)WAVELIGHT GMBH  
      Address of Applicant :AM WOLFSMANTEL 5, 91058 

ERLANGEN GERMANY 

(72)Name of Inventor : 

   1)VOGLER, KLAUS  

   2)KLENKE, JOERG  

   3)LOERNER, JOHANNES 
 

(57) Abstract : 

A method and system for generating femtosecond (fs) ultraviolet (UV) laser pulses enables stabile, robust, and optically efficient 

generation of third harmonic fs laser pulses using periodically-poled quasi-phase-matched crystals (PPQPMC) having different 

numbers of periodically poled crystalline layers that enable a long conversion length without back- conversion and without a special 

phase-matching direction. The fs UV laser may have a high conversion efficiency and may be suitable for high power operation. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.4289/KOLNP/2011 A 

(19) INDIA  

(22) Date of filing of Application :17/10/2011 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : METHOD&NBSP; SYSTEM&NBSP; AND APPARATUS FOR TRANSMITTING IPV6 MESSAGE IN 

PASSIVE OPTICAL NETWORK 
 

  

(51) International classification  :H04B 10/00  

(31) Priority Document No  :200910135541.4  

(32) Priority Date  :21/04/2009 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2010/071867  

:19/04/2010 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HUAWEI TEC HNOLOGIES CO.   LTD.  
      Address of Applicant :Huawei Administration Building  

Bantian  Longgang District  Shenzhen  Guangdong 518129  P.R. 

China  

(72)Name of Inventor : 

   1)ZHENG  Ruobin; 
 

(57) Abstract : 

Embodiments of the present invention provide a method for transmitting an Internet Protocol version 6 (IPv6) message in a Passive 

Optical Network (PON). The method includes: receiving a Router Advertisement (RA) message carrying Optical Line Terminal 

(OLT) port information, Optical Network Unit (ONU) port information, and an IPv6 address prefix; binding the IPv6 address prefix 

with an OLT port indicated by the OLT port information; and sending the RA message to an ONU through the OLT port, so that the 

ONU binds the IPv6 address prefix with an ONU port indicated by the ONU port information and provides the RA message for a user 

through the ONU port. Embodiments of the present invention further disclose a PON system and an apparatus for transmitting an IPv6 

message in a PON. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1458/KOL/2011 A 

(19) INDIA  

(22) Date of filing of Application :14/05/2012 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : GRANULES OF RED PHOSPHORUS WITH LOW PHOSPHINE GAS GENERATION 
 

  

(51) International classification  :C08J9/32  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)UPL LIMITED  
      Address of Applicant :Agrochemical Plant  Durgachak Haldia 

- 721 602  Midnapore Dist. West Bengal  India  

(72)Name of Inventor : 

   1)SHROFF  Jaidev Rajnikant;  

   2)SHROFF  Vikram Rajnikant;  

   3)SHIRSAT  Rajan  Ramakant 
 

(57) Abstract : 

Disclosed herein is a particulate material comprising particles of amorphous red phosphorus at least partially surface-coated with a 

water soluble dispersing agent. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.3843/KOLNP/2011 A 

(19) INDIA  

(22) Date of filing of Application :16/09/2011 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : EYEWEAR WITH REFLECTIVE FRAME 
 

  

(51) International classification  :A61F 9/00  

(31) Priority Document No  :12/404,607  

(32) Priority Date  :16/03/2009 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/CA2010/000356  

:11/03/2010 

(87) International Publication No  :WO/2010/105338  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SHELDON  Brent 
      Address of Applicant :Suite 702  90 Prince  Montréal  Quebec 

H3C 2M8  Canada 

(72)Name of Inventor : 

   1)SHELDON  Brent 
 

(57) Abstract : 

Reflective eyewear include at least one lens and a substantially opaque frame having a main front section with opposed side ends for 

supporting the at least one lens. The frame further includes at least one retroreflective element attached to the frame to be visible by 

others in low- light conditions. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201634004052 A 

(19) INDIA  

(22) Date of filing of Application :04/02/2016 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : YARN WINDING DEVICE 
 

  

(51) International classification  :B65H54/28  

(31) Priority Document No  
:2015-

025117  

(32) Priority Date  :12/02/2015 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TMT MACHINERY, INC.  
      Address of Applicant :6TH FL., OSAKA GREEN BLDG., 2-

6-26 KITAHAMA, CHUO-KU, OSAKA-SHI, OSAKA 541-

0041, JAPAN 

(72)Name of Inventor : 

   1)MITSUHIRO KAWAKITA  

   2)SHIRO BANDO 
 

(57) Abstract : 

Winding of a yarn on a roller is detected at a stage in which an amount of wound yarn is small, while avoiding erroneous detectron. In 

a predetermined determination time, a detection signal from a distance sensor is obtained by a controller in each detection cycle (S101 

to S103), and the number of times C of obtaining the detection signal indicating the detection of a yarn is counted (S104, S105). When 

a rate (C/Ch) [%] of the number of times C to the number of times Ch of the repetition of the detection cycle in the determination time 

becomes higher than a threshold H [%], it is determined that the yarn is wound on a winding roller which makes contact with the 

surface of a package formed by winding the yarn onto a bobbin, and an operator or the like is notified of the winding (S107). When 

the operator or the like who has received the notification removes the yarn Y wound on the winding roller (S108: YES), the number of 

times is reset to 0 (S109). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201634004431 A 

(19) INDIA  

(22) Date of filing of Application :08/02/2016 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : MOTOR WITH HEAT DISSIPATION STRUCTURE. 
 

  

(51) International classification  :H02K9/04  

(31) Priority Document No  :104105158  

(32) Priority Date  :13/02/2015 

(33) Name of priority country  :Taiwan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CHOU, Wen-san 
      Address of Applicant :NO. 1-25, KANGWEI, AN-DIN DIST, 

TAINAN CITY TAIWAN, R.O.C. 

(72)Name of Inventor : 

   1)CHOU, Wen-san 
 

(57) Abstract : 

A motor includes a cylindrical housing, a cooling fan, and a rotating shaft. The cylindrical housing defines at least one upstream 

through hole at its circumferential wall. The cooling fan is mounted at the rotating shaft for generating airflow towards the cylindrical 

housing for dissipating the heat generated in the motor. The hollow hood is mounted to the cylindrical housing such that a head 

portion is located above the upstream through hole, thus defining an annular air-guiding channel therebetween, which can receive the 

airflow generated by the cooling fan and guide the airflow to enter the cylindrical housing via the upstream through holes, so that the 

heat generated therein can be dissipated effectively. Thus, heat is not easy to accumulate in the motor, and the performance and 

service life of the motor can be increased. 
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(54) Title of the invention : IMPROVED AIR COMPRESSOR 
 

  

(51) International classification  :F04B35/04  

(31) Priority Document No  :104105168  

(32) Priority Date  :13/02/2015 

(33) Name of priority country  :Taiwan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CHOU, Wen-san 
      Address of Applicant :NO. 1-25, KANGWEI, AN-DIN DIST, 

TAINAN CITY TAIWAN, R.O.C. 

(72)Name of Inventor : 

   1)CHOU, Wen-san 
 

(57) Abstract : 

An improved air compressor includes a cylinder that is fitted with a piston body and defines at its top wall a plurality of exit holes 

having different diameters and communicating between the cylinder and an air storage container. The exit holes are sealed by plugs 

and compression springs. The exit holes allow the compressed air produced in the cylinder to enter the air storage container more 

quickly. When the piston body approaches the top wall of the cylinder, one exit hole, with a smaller diameter, allows the compressed 

air to enter the air storage container more easily. The exit holes with different diameters allow the piston body to move in the cylinder 

more smoothly, and thus the efficiency of inflating an object can be increased. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1003/KOL/2011 A 

(19) INDIA  

(22) Date of filing of Application :27/07/2011 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : METHOD FOR DESULFURIZING MOLTEN IRON 
 

  

(51) International classification  :C21C1/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)JFE STEEL CORPORATION  
      Address of Applicant :2-3, UCHISAIWAI-CHO 2-CHOME, 

CHIYODA-KU, TOKYO 100-0011, JAPAN 

(72)Name of Inventor : 

   1)NAOKI KIKUCHI  

   2)YOSHIE NAKAI  

   3)TAKUYA MATSUMOTO  

   4)NORITAKA NISHIGUCHI  

   5)YOSHIYUKI TANAKA  

   6)YASUO KISHIMOTO  
 

(57) Abstract : 

A method for desulfurizing molten iron includes adding used refractories to molten iron so that the amount of the used refractories 

added is within the range of 5 to 30 mass% relative to the total amount of the used refractories and a CaO-based desulfurizing agent, 

the used refractories being generated in a steel mill, containing MgO or Al2O3 as a main component and no SiO2, and being 

preliminarily crushed and prepared to have a grain diameter of 30 mm or less, and desulfurizing the molten iron by stirring and mixing 

the CaO-based desulfurizing agent and the used refractories added with the molten iron by using a rotating impeller. 
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(19) INDIA  

(22) Date of filing of Application :13/02/2015 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : HIGH COERCIVITY PERMANENT MAGNET BY IRON ORE REJECTS DOPING (SLIME) AND ITS 

MANUFACTURING PROCESS 
 

  

(51) International classification  :H02K1/27  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TATA STEEL LIMITED  
      Address of Applicant :RESEARCH AND DEVELOPMENT 

AND SCIENTIFIC SERVICES DIVISION JAMSHEDPUR-

831001,Jharkhand India 

(72)Name of Inventor : 

   1)MANISH KUMAR BHADU  
 

(57) Abstract : 

Slime doped barium ferrite magnets having chemical formula as BaO-2(FeO)- n(Fe2O3) with an appropriate range of n-value in said 

formula between 6 and 9; a sintered body of said formula furthermore having an average particle size of  less than 5µm and the 

maximum coercivity, of more than 3500Oe. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.3821/KOLNP/2011 A 

(19) INDIA  

(22) Date of filing of Application :15/09/2011 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : GALVANIC CELL 
 

  

(51) International classification  :H01M2/02  

(31) Priority Document No  :10 2009 010 147.0  

(32) Priority Date  :23/02/2009 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2009/009031  

:16/12/2009 

(87) International Publication No  :WO/2010/094314  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LI -TEC BATTERY GMBH  
      Address of Applicant :Am Wiesengrund 7  01917 Kamenz  

Germany  

(72)Name of Inventor :  

   1)EICHINGER  Guenter 

   2)HOFMANN Juergen 

   3)BREU Joerg 
 

(57) Abstract : 

The invention relates to a galvanic cell having a substantially flat housing, the conductors thereof being externally accessible for 

electrical contacts through window-shaped cutouts disposed in the housing of the cell substantially in planes parallel to the flat 

housing surface of the cell. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.401/KOL/2015 A 

(19) INDIA  

(22) Date of filing of Application :09/04/2015 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : APPLICATION-LAYER MANAGED MEMORY CACHE. 
 

  

(51) International classification  :G06F12/08  

(31) Priority Document No  :14/624,188  

(32) Priority Date  :17/02/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  
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(71)Name of Applicant :  

   1)LINKEDIN CORPORATION  
      Address of Applicant :2029 STIERLIN COURT, 

MOUNTAIN VIEW, CA 94043 U.S.A. 

(72)Name of Inventor : 

   1)ZHENYUN ZHUANG  

   2)HARICHARAN K. RAMACHANDRA  

   3)BADRINATH K. SRIDHARAN  

   4)CUONG H. TRAN 
 

(57) Abstract : 

In order to prevent data thrashing and the resulting performance degradation, a computer system may maintain an application-layer 

cache space to more effectively use physical memory and, thus, significantly improve an application-memory hit ratio and reduce disk 

input-output operations. In particular, the computer system may maintain a managed memory cache that is separate from an operating 

systems default page cache. The managed memory cache may be managed according to predefined caching rules that are separate 

from rules used to manage the page cache. Moreover, at least one of the data entries in the managed memory cache may have a page 

size that is smaller than a minimum page size of the page cache. Furthermore, at least some of the data entries in the managed memory 

cache may have different page sizes and, more generally, different associated predefined caching rules. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.5035/KOLNP/2011 A 

(19) INDIA  

(22) Date of filing of Application :15/12/2011 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : PROCESS FOR THE SYNTHESIS OF CONJUGATES OF GLYCOSAMINOGLYCANES (GAG) 

WITH BIOLOGICALLY ACTIVE MOLECULES, POLYMERIC CONJUGATES AND RELATIVE USES THEREOF 
 

  

(51) International classification  :C08B 37/00  

(31) Priority Document No  :MI2009A001065  

(32) Priority Date  :16/06/2009 

(33) Name of priority country  :Italy 

(86) International Application No 

        Filing Date 

:PCT/EP2010/003634  

:04/06/2010 

(87) International Publication No  :WO 2010/145821  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FIDIA FARMACEUTICI S.P.A.  
      Address of Applicant :VIA PONTE DELLA FABBRICA, 

3/A, I-35031 ABANO TERME (PD) ITALY 

(72)Name of Inventor : 

   1)D'ESTE, MATTEO  

   2)RENIER, DAVIDE  

   3)PASUT, GIANFRANCO 

   4)ROSATO, ANTONIO  
 

(57) Abstract : 

The present invention relates to a process for the synthesis of conjugates of glycosaminoglycanes (GAG) with bio logically active 

molecules of varying nature, comprising small molecules and macro-molecules. In particular, the present invention relates to the 

conjugation of hyaluronic acid (HA) and its derivatives with polypeptides and proteins with a biological action, such as, for example, 

interferons, erythropoietins, growth factors, insulin, cytokines, antibodies and hormones. An object of the present invention also 

relates to isolatable intermediates obtained by the partial or total reaction of GAG with protected amino aldehydes in the conjugation 

process mentioned above. 
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(19) INDIA  

(22) Date of filing of Application :02/12/2011 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : METHOD&NBSP; HOME NODEB&NBSP; AND COMMUNICATION SYSTEM FOR 

CONFIGURING HOME NODEB FUNCTIONS 
 

  

(51) International classification  :H04W 24/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/CN2009/071894  

:21/05/2009 

(87) International Publication No  : WO/2010/133030  

(61) Patent of Addition to Application 
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        Filing Date 

:NA 

:NA 
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        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HUAWEI TECHNOLOGIES CO.   LTD.  
      Address of Applicant :Huawei Administration Building  

Bantian  Longgang District  Shenzhen  Guangdong 518129  P.R. 

China 

(72)Name of Inventor : 

   1)HAN  Guanglin; 

   2)JIN  Weisheng; 

   3)LIU   Hai;  
 

(57) Abstract : 

A method for configuring home NodeB functions, a home NodeB, and a communication system are provided. The method for 

configuring home NodeB functions includes: receiving, by a home NodeB, function configuration indication information sent by a 

network management device; and configuring functions of the home NodeB according to the function configuration indication 

information. The function configuration indication information may include NAS Node Selection Function (NNSF) configuration 

indication information and/or Local Breakout (LBO) function configuration indication information. With the above technical 

solutions, a home NodeB can enable or disable corresponding functions according to the indication of the network management 

device. Because the network management device knows the policy configuration of an operator's network and the subscription 

information of each home NodeB, the functions of each home NodeB can be correctly configured, thereby reducing invalid procedures 

and signaling interaction. 
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(22) Date of filing of Application :16/02/2015 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : PROBABILITY TESTING, TEST DESIGN AND FORMULA OF TEST CASE GENERATION FOR 

SOFTWARE TESTING 
 

  

(51) International classification  :G06F11/36  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 
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(87) International Publication No  : NA  
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      Address of Applicant :H.C. SARKAR ROAD, AMIN 

BAZAR, P.O:KRISHNANGAR, DIST:NADIA, WEST 

BENGAL, PIN-741101  India 

(72)Name of Inventor : 

   1)DEBASHIS GHATAK  
 

(57) Abstract : 

The present invention relates to the Probability Testing, Test Design and the formula of Test Case generation during the time of 

Software Testing. This invention belongs to Software Testing specially a new intellectual testing technique (Probability Testing) 

introduce in the Software Testing as well as a new formula introduce to calculate exact amount of Test Cases are required a specific 

scenario. Test Design Architecture which gives a brief idea of Software Testing before Start of the Software Testing. 

  

No. of Pages : 35 No. of Claims : 7 



                                   The Patent Office Journal 19/08/2016                                                        

 

59703 
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(19) INDIA  

(22) Date of filing of Application :16/02/2015 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : A GASOLINE AND ELECTRIC POWERED TWO WHEELER HYBRID VEHICLE 
 

  

(51) International classification  :B62M6/90  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 
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(87) International Publication No  : NA  
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      Address of Applicant :NATIONAL INSTITUTE OF 

TECHNOLOGY ROURKELA ROURKELA-769 008 DIST: 

SUNDARGARH ORISSA INDIA. 

(72)Name of Inventor : 

   1)BIDYADHAR SUBUDHI  

   2)NAVIN KUMAR  

   3)TOSHALI MOHANTY  
 

(57) Abstract : 

A Gasoline and Electric Powered Two Wheeler Hybrid Vehicle is an automobile which relies not only on batteries but also on an 

internal combustion engine which drives a generator to provide the electricity and may also drive a wheel. It has great advantages over 

the previously used gasoline engine that drives the power from gasoline only. It also is a major source of air pollution. The objective is 

to design and fabricate a two wheeler hybrid electric vehicle powered by both battery and gasoline and contains an energy reutilization 

system comprising of thermocouples and Stirling engine. The combination of both the power makes the vehicle dynamic in nature. It 

provides its owner with advantages in fuel economy and environmental impact over conventional automobiles. Hybrid electric 

vehicles combine an electric motor, battery and power system with an internal combustion engine to achieve better fuel economy and 

reduce toxic emissions. 
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(54) Title of the invention : FIELD FRAMING WITH BUILT-IN INFORMATION 
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(31) Priority Document No  :61/142,797  
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China 

(72)Name of Inventor : 

   1)LUO  Yuanqiu;  

   2)EFFENBERGER  Frank  J.; 
 

(57) Abstract : 

An apparatus comprising a frame alignment processor coupled to a receiver, wherein the frame alignment processor is configured to 

align a first frame and a second frame in the receiver by matching a first synchronization (sync) pattern predicted using a first sync 

field in the first frame with a second sync pattern obtained from a second sync field in the second frame. Included is an apparatus 

comprising at least one component configured to implement a method comprising receiving a first frame, subsequently receiving a 

second frame that was transmitted after the first frame, predicting a first sync pattern from a first sync field in the first frame, 

obtaining a second sync pattern from a second sync field in the second frame, and determining that the first frame and the second 

frame are aligned when the first sync pattern matches the second sync pattern. 
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(54) Title of the invention : METHOD AND DEVICE FOR AUDIO SIGNAL CLASSIFICATION 
 

  

(51) International classification  :H04B 1/707  
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(32) Priority Date  :27/03/2009 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2010/071373  

:27/03/2010 

(87) International Publication No  :WO/2010/108458  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HUAWEI TECHNOLOGIES CO.   LTD.  
      Address of Applicant :Huawei Administration Building  

Bantian  Longgang District  Shenzhen  Guangdong 518129  P.R. 
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(72)Name of Inventor : 

   1)XU  Lijing;  

   2)WU  Shunmei 

   3)CHEN  Liwei;  

   4)ZHANG  Qing; 
 

(57) Abstract : 

This invention discloses a method and device for audio signal classification, relating to the field of communication technology and 

solving the problem of high-complexity in audio signal classifications in the prior art. In this invention, after an audio signal to be 

classified has been received, a tonality characteristic parameter of the audio signal in at least one sub-band is acquired, and the type of 

the audio signal to be classified is determined according to the acquired characteristic parameter. This invention is mainly applied in 

the scenarios of classifying audio signals, enabling the simpler method to implement the audio signal classification. 
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(54) Title of the invention : METHOD&NBSP; CODEBOOK AND BASE STATION FOR PRECODING 
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(72)Name of Inventor :  

   1)ZHOU  Yongxing; 

   2)WU  Qiang; 
 

(57) Abstract : 

A method, a codebook, and a Base Station (BS) for precoding are provided. The precoding method includes: obtaining a total uplink 

power of a User Equipment (UE); if the total uplink power is greater than ¾ of a rated total transmit power of antennas, selecting a 

codeword from a first codebook with imbalanced power between layers; otherwise, selecting a codeword from the first codebook and 

a second codebook with balanced power between layers, so as for precoding data to be transmitted according to the selected 

codeword. Thus, a loss of an antenna performance at a high signal-to-noise ratio is reduced, and the loss of the power amplification of 

the antenna is reduced if the transmit power of the antenna is restricted. 
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(54) Title of the invention : METHOD FOR INCREASING AND REGULATING LIGHT EMISSION FROM A 

CHEMILUMINESCENT REACTION 
 

  

(51) International classification  :C12Q 1/28  

(31) Priority Document No  :TO2010A000580  

(32) Priority Date  :06/07/2010 
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(72)Name of Inventor :  

   1)DELLA CIANA   Leopoldo 

   2)RODEGHIERO  Federica 

   3)PERCIACCANTE   Rossana 
 

(57) Abstract : 

Method for increasing and regulating the emission of light from a chemiluminescent reaction including luminol, a peroxidase enzyme, 

an oxidant and an electron mediator (primary enhancer) through the use of an acylation catalyst (secondary enhancer) belonging to the 

class of N-azoles., i.e., a class of five-membered nitrogen heteroaromatic ring compounds containing at least one other atom of 

nitrogen. N-azoles, which are especially useful as secondary enhancers are imidazole, 1-methylimidazole, 1,2,3-triazole and 1,2,4-

triazole. The invention also describes the use in diagnostic assays of chemiluminescent substrates containing said N-azoles, as 

secondary enhancers. 
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(54) Title of the invention : A STANDARDIZED AND DURABLE KIT FOR BAMBOO GREENHOUSE STRUCTURE. 
 

  

(51) International classification  :E04H15/64  

(31) Priority Document No  :NA 
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(72)Name of Inventor : 

   1)GHOSH, ARUPRATAN 
 

(57) Abstract : 

A standardized and durable kit for bamboo greenhouse structure and method of its construction involving standard lengths of cured 

and chemically processed bamboo, standardized, joint design of bamboo elements connected with Mild Steel(MS) fabricated angles 

with flexible nut and bolt connection to suit desired standard greenhouse dimensions and providing steady and rigid shape to the joints 

as well as the structure and long lasting direct grouting system using specially equipped treated bamboo posts having desired longer 

service life of such greenhouse in any climatic condition, replacing the conventional metal structure greenhouse. Different kinds of 

greenhouse structures can be quickly constructed with the steady and rigid bamboo joint design, steam cured and chemically treated 

bamboo posts/member with higher strength and durability and selective grouting system free of attack by microorganisms/pests. Thus 

the ready to use bamboo elements with joints for a durable bamboo based greenhouse structure and its simple erection method has 

prospects of wide application/ installations. 
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(72)Name of Inventor :  

   1)FANG  Qingyin;  
 

(57) Abstract : 

A single board energy-saving device, a method thereof, and a single board. The single board energy-saving device (10) includes a 

power calculating module (110) for detecting the input current of the single board and calculating a real-time power of the single 

board according to the detected input current and the input voltage of the single board measured previously; a single board energy-

saving control module (120) for determining a load condition of the single board based on the real-time power and sending a voltage 

regulating command based on the load condition; and a power supply regulating module (130) for receiving the voltage regulating 

command and regulating the bus voltage of the single board based on the voltage regulating command. The bus voltage is regulated 

according to the load condition, thus saving energy for the single board. 
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(54) Title of the invention : METHOD&NBSP; DEVICE&NBSP; AND SYSTEM FOR REGULATING POWER CONSUMPTION 
 

  

(51) International classification  :H04L 12/12  
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   8)TANG  Zhenfei; 
 

(57) Abstract : 

A method, device and system for regulating power consumption are provided in the embodiments of the present invention. A method 

for regulating power consumption includes: obtaining, by a base station, an application point and a configuration parameter; sending, 

by the base station, an indication message to a terminal according to the application point and configuration parameter; regulating, by 

the base station, the power consumption of the base station by using the configuration parameter at the application point; the 

configuration parameter comprise cell antenna information or system bandwidth information; the indication message instructs the 

terminal to use the configuration parameter at the application point. Under the condition that user's normal communication is 

remained, the number of cell antennas or the cell bandwidth is dynamically changed so that the number of a downstream reference 

signal is dynamically adjusted. This reduces the power consumption of the network device. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1015/KOL/2015 A 

(19) INDIA  

(22) Date of filing of Application :24/09/2015 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : METHOD FOR STERILIZING WATER SUPPLY APPARATUS 
 

  

(51) International classification  :C02F1/50  

(31) Priority Document No  
:10-2015-

0020394  

(32) Priority Date  :10/02/2015 

(33) Name of priority country  
:Republic of 

Korea 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LG ELECTRONICS INC.  
      Address of Applicant :128, YEOUI-DAERO, 

YEONGDEUNGPO-GU, SEOUL,07336 REPUBLIC OF KOREA 

(72)Name of Inventor : 

   1)GOEUN KIM  

   2)MYOUNGGON KIM  

   3)YOUNGJIN KIM  
 

(57) Abstract : 

A method of sterilizing a water supply apparatus according to the present invention, in a method of sterilizing the water supply 

apparatus by a sterilizer, includes generating sterilizing water in a manner of electrolyzing purified water, sterilizing water tanks, 

passages and a water cock of the water supply apparatus by circulating the sterilizing water, draining out hot water, sterilizing a hot 

water tank, draining out the entire sterilizing water, rinsing the water tanks, the passages and the water cock, and draining out rinsing 

water. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.957/KOL/2011 A 

(19) INDIA  

(22) Date of filing of Application :19/07/2011 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : CENTRIFUGAL FORCE COMBINED WITH SLIDING DAMPING TYPE TORQUE ACTUATED 

CLUTCH 
 

  

(51) International classification  :F16D43/22  

(31) Priority Document No  :12/805,281  

(32) Priority Date  :22/07/2010 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TAI -HER YANG  
      Address of Applicant :NO. 59, CHUNG HSING 8 ST., SI-HU 

TOWN, DZAN-HWA, TAIWAN, R.O.C.  

(72)Name of Inventor : 

   1)TAI -HER YANG  
 

(57) Abstract : 

The present invention relates to a centrifugal force combined with sliding damping type clutch actuated by torque capable of 

controlling a clutch device to perform operations of coupling or disengaging with the driving torque, characterized in that a relay 

transmission structure assembly (104) is installed between a rotary prime motive end (101) and an output-end clutch structure (1052) 

is installed at an output end (102), the relay transmission structure assembly (104) is installed with a relay coupling structure (204) 

having an active side of relay coupling structure and a passive side of relay coupling structure, a limit-torque sliding damping device 

(106) is installed between the relay transmission structure assembly (104) and the static housing (107).  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201637002538 A 

(19) INDIA  

(22) Date of filing of Application :22/01/2016 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : CONTROL SYSTEM AND RELAY DEVICE 
 

  

(51) International classification  :G06F11/14  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/JP2015/053787  

:12/02/2015 

(87) International Publication No  : WO/2016/129075 

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FUJI ELECTRIC CO., LTD.  
      Address of Applicant :1-1, TANABESHINDEN, 

KAWASAKI -KU, KAWASAKI -SHI, KANAGAWA 2109530 

JAPAN 

(72)Name of Inventor : 

   1)FUJITA, FUMIHIKO  

   2)SAKAGAMI, KOICHI  
 

(57) Abstract : 

In a control system with duplicated control devices and data forwarding pathways, it is possible to perform equalization of monitoring 

data even if the size of the data forwarded to the control devices increases, without impeding the execution of the original 

computations of the control devices, and also without leading to a drop in the switching speed between the running and standby 

devices. The running and standby control devices are connected by a first equalization cable, while running and standby network 

devices are interconnected by a second equalization cable. Each network device is made to forward monitoring data received from IO 

slave devices to the respectively connected control device, and also determine whether or not communication via the second 

equalization cable is available. If communication is available, each network device is made to perform the equalization of monitoring 

data by communication via the second equalization cable, whereas if communication is unavailable, each network device is made to 

perform the equalization of monitoring data by communication via the second equalization cable. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.54/KOL/2012 A 

(19) INDIA  

(22) Date of filing of Application :20/01/2012 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : A SINGLE POT PROCESS FOR POLAR MODIFICATION ON POLYOLEFINIC ELASTOMERS VIA 

CONTROLLED GRAFT COPOLYMERIZATION 
 

  

(51) International classification  :C08F2/32  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INDIAN INSTITUTE OF TECHNOLOGY  
      Address of Applicant :Kharagpur  PIN - 721 302. Dist - 

Midnapore .West Bengal India 

(72)Name of Inventor : 

   1)SINGHA Nikhil K.   

   2)HALOI Dhruba Jyoti  

   3)NASKAR Kinsuk  
 

(57) Abstract : 

A one step process of preparing polar polyolefinic elastomers by graft copolymerization comprising the steps of adding ligand 

dissolved in small amount of pure solvent; adding purified suitable transition metal halide as catalyst to the ligand; dissolving 

polyolefin and thermal initiator in solvent and introducing to the reaction tube under continuous stirring; allowing nitrogen purging for 

several minutes through the reaction mixture; emerging the reaction tube in an oil bath preheated at desired temperature; initiating the 

grafting reaction by adding (meth) acrylates; measuring the grafting percent gravimetrically by taking out aliquot in specific time 

intervals; and purifying the grafted polyolefins by re-precipitating from methanol and a grafted polyolefinic elastomer manufactured 

by the process thereof.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1610/KOL/2011 A 

(19) INDIA  

(22) Date of filing of Application :30/12/2011 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : INTERMEDIATES AND PROCESS THEREOF 
 

  

(51) International classification  
:C07D 

333/20  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)UNITED PHOSPHORUS LIMITED  
      Address of Applicant :Agrochemical Plant  Durgachak Haldia 

- 721 602  Midnapore  Dist. West Bengal  India  

(72)Name of Inventor : 

   1)SHROFF  Jaidev Rajnikant 

   2)SHROFF  Vikram Rajnikant  

   3)SRIVASTAVA   Krishna Ramprakash 

   4)JOSHI  Jyeshtharaj Bhalchandra 

   5)SHANKER  Birja  
 

(57) Abstract : 

An improved  process for the manufacture of dialkyl  cyclopropyl carboxylic acid halide derivatives and a reactor system for the same.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.4756/KOLNP/2011 A 

(19) INDIA  

(22) Date of filing of Application :17/11/2011 (43) Publication Date : 19/08/2016 

  

(54) Title of the invention : METHOD FOR ESTABLISHING FEEDBACK CHANNEL&NBSP; RADIO NETWORK 

CONTROLLER&NBSP; NODEB&NBSP; AND COMMUNICATION SYSTEM 
 

  

(51) International classification  :H0Q 7/20  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/CN2009/071659  

:06/05/2009 

(87) International Publication No  : WO/2010/127484  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HUAWEI TECHNOLOGIES CO.   LTD.  
      Address of Applicant :Huawei Administration Building  

Bantian  Longgang District  Shenzhen  Guangdong 518129  P.R. 

China 

(72)Name of Inventor : 

   1)YAN  Kun;  

   2)CHEN  Jun; 

   3)HAN  Zhongyang; 

   4)ZHENG  Xiaoxiao; 
 

(57) Abstract : 

Embodiments of the present invention provide a method for establishing a feedback channel, a radio network controller (RNC), a 

NodeB, and a communication system. The method for establishing a feedback channel includes: receiving terminal capability 

information reported by a user equipment (UE); configuring an information feedback channel for uplink data transmission of the UE 

according to the terminal capability information; generating and sending configuration information of the information feedback 

channel to a NodeB; and sending the configuration information to the UE after receiving channel configuration success information 

from the NodeB. A corresponding RNC, a corresponding NodeB, and a corresponding communication system are also provided. With 

the provided methods and apparatuses, a PCI feedback channel may be established for uplink multiple MIMO data transmission of the 

UE. 
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Publication under 78(4) 
 
 
 

The instant application 4685/DELNP/2006 was granted a patent on 1
st
 July 2014 and allotted the patent 

number 261592. Applicant has proposed the correction in the claim 9, where the terms the user equipment to a base station  is 

replaced by a base station to the user equipment. It appears to the Controller that the correction would materially alter the 

meaning or scope of the document to which the request relates and ought not to be made without notice to persons affected 

thereby. Same is hereby published as per section 78(4) of the act. 
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APPLICATION FOR RE STORATION OF LAPSED PATENT:    

                   PUBLICATION UNDER SECTION 61(1) RULE 84(3)           
                                      
                Notice is hereby given that any person interested in opposing the application for restoration of 

following lapsed patent(s) at any time within two months from the date of this publication may give 

notice to the Controller of opposition thereto on either or both of the following grounds, that is to 

say,-- 

(a) That the failure to pay the renewal fees was not unintentional; or 

(b) That there has been undue delay in the making of the application. 

Controller is prima facie satisfied that the failure to pay the renewal fees was unintentional and that 

there has been no undue delay in the making of the application for restoration of lapsed paten in 

prescribed manner. Statement of the applicant in Form-15 and other documents may be referred at 

http://ipindiaservices.gov.in/publicsearch/. This opposition notice is to be filed in Form-14 with 

prescribed fees given in The FIRST SCHEDULE (See rule 7) FEES (Entry no 21). 

 
 
 

PATENT NUMBER 

(PATENT APPLICATION 

NUMBER) 

APPLICANT TITLE DATE OF 

CESSATION 

APPROPRI

ATE 

OFFICE 

258160  

 

(2375/DELNP/2006)  

ALBANY 

INTERNATIONAL 

CORP.,  1373 

BROADWAY 

ALBANY NEW 

YORK 12204 

UNITED STATES OF 

AMERICA 

A BELT FOR 

MINIMIZING INGOING 

NIP SPRAY IN A SHOE 

PRESS 

15/11/2014 DELHI 

256616  

(469/DELNP/2007) 

VLAAMSE 

INSTELLING VOOR 

TECHNOLOGISCH 

ONDERZOEK 

[VITO]  

A PROCESS FOR 

PREPARING AN ION-

PERMEABLE 

WEB-REINFORCED 

SEPARATOR 

MEMBRANE 

10/08/2014 DELHI 
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Publication Under Section 43(2) in Respect of the Grant 

Following Patents have been granted and any person interested in opposing these patents under Section 25(2) may at any time 

within one year from the date of this issue, give notice to the Controller of Patents at the appropriate office, on the prescribed 

form-7 along with written statement and evidence, if any. 

Seri

al 

Nu

mb

er 

Patent 

Number 
Application Number 

Date of 

Application 

Date of 

Priority 
Title of Invention Name of Patentee 

Date of 

Publication 

of Abstract 

u/s 11(A) 

Appropri

ate 

Office 

1 274838 3141/DELNP/2009 23/11/2007 22/11/2006 

COMPOSITIONS AND 

METHODS TO 

SEQUESTER FLUE 

GAS MERCURY IN 

CONCRETE 

ALBEMARLE 

CORPORATION., 
17/07/2009 DELHI 

2 274840 5149/DELNP/2010 12/01/2009 17/01/2008 

CARRIER PELLETS, 

METHOD FOR THE 

PRODUCTION 

THEREOF AND USE 

THEREOF 

ADD ADVANCED DRUG 

DELIVERY 

TECHNOLOGIES 

LTD,ADD 

TECHNOLOGIES LTD. 

04/03/2011 DELHI 

3 274841 244/DEL/2003 07/03/2003 
 

A CONTRACEPTIVE 

COMPOSITION 

COUNCIL OF 

SCIENTIFIC AND 

INDUSTRIAL 

RESEARCH 

11/03/2005 DELHI 

4 274842 1168/DELNP/2006 20/09/2004 06/11/2003 

A DRIVE SYSTEM FOR 

NON-SYNCHRONOUS 

OPERATION OF A 

REFRIGERATION 

COMPRESSOR AND A 

METHOD FOR 

OPERATING A GAS 

TURBINE POWERED 

REFRIGERATION 

COMPRESSOR 

EXXONMOBIL 

UPSTREAM RESEARCH 

COMPANY 

17/08/2007 DELHI 

5 274847 1154/DELNP/2010 11/08/2008 10/08/2007 

PRECIPITATED IRON 

CATALYST FOR 

HYDROGENATION OF 

CARBON MONOXIDE 

RENTECH, INC., 27/08/2010 DELHI 

6 274849 3481/DELNP/2008 27/10/2006 27/10/2005 

AN APPARATUS FOR 

GENERATING 

CONTROL CHANNEL 

MESSAGES IN A 

WIRELESS 

COMMUNICATION 

SYSTEM  

QUALCOMM 

INCORPORATED, 
15/08/2008 DELHI 

7 274850 985/DELNP/2009 11/07/2007 11/07/2006 

NOVEL BIARYL 

BENZOIMIDAZOLE 

DERIVATIVES AND 

PHARMACEUTICAL 

COMPOSITION 

COMPRISING THE 

SAME 

DAEWOONG 

PHARMACEUTICAL 

CO., LTD. 

12/06/2009 DELHI 

8 274851 2326/DELNP/2011 25/09/2009 30/09/2008 
NEUTRALIZING 

AGENT FOR PAINTS 
ARKEMA FRANCE 06/01/2012 DELHI 
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9 274855 2295/DELNP/2009 11/09/2007 20/09/2006 

EXPANSION METHOD 

FOR ADULT STEM 

CELLS FROM BLOOD, 

PARTICULARLY 

PERIPHERAL BLOOD, 

AND RELATIVE 

APPLICATION IN 

MEDICAL FIELD 

THANKSTEM SRL 12/06/2009 DELHI 

10 274860 7393/DELNP/2011 08/04/2010 14/04/2009 

PROCESS FOR THE 

PURIFICATION OF 

PARAXYLENE 

EXXONMOBIL 

CHEMICAL PATENTS 

INC. 

28/12/2012 DELHI 

11 274862 7554/DELNP/2009 21/05/2008 22/05/2007 

PROCESS OF 

RACEMISATION OF 

OPTICALLY ACTIVE 

ALPHA 

AMINOACETALS 

WEYLCHEM LAMOTTE 

S.A.S. 
09/07/2010 DELHI 

12 274864 353/DEL/2009 
25/02/2009 

12:04:23 
04/03/2008 

CROSSLINKABLE 

COMPOSITIONS, 

THERMOPLASTIC 

ELASTOMERS 

OBTAINABLE 

THEREFROM AND 

THEIR USE 

LANXESS 

DEUTSCHLAND GMBH 
12/09/2014 DELHI 

13 274865 50/DELNP/2009 02/05/2007 10/07/2006 

PRESSURE 

TRANSMITTER WITH 

MULTIPLE 

REFERENCE 

PRESSURE SENSORS•  

ROSEMOUNT INC. 29/05/2009 DELHI 

14 274867 6398/DELNP/2011 10/12/2009 27/02/2009 

COMBINATION OF 

HYDROGENATION 

AND BASE 

CATALYZED 

DEPOLYMERIZATION 

FOR LIGNIN 

CONVERSION 

UOP LLC 10/02/2012 DELHI 

15 274872 937/DELNP/2009 13/07/2007 13/07/2006 

TRIAZINE 

DERIVATIVES AS 

SODIUM CHANNEL 

BLOCKERS AND 

ANTIFOLATES 

UNIVERSITY OF 

GREENWICH 
29/05/2009 DELHI 

16 274874 440/DELNP/2010 17/07/2008 24/07/2007 

THERMOREVERSIBLY 

CROSSLINKED 

BITUMEN/POLYMER 

COMPOSITION 

TOTAL RAFFINAGE 

MARKETING,CENTRE 

NATIONAL DE LA 

RECHERCHE 

SCIENTIFIQUE-(CNRS) 

30/07/2010 DELHI 

17 274875 7299/DELNP/2006 27/05/2004 27/05/2004 

BI-LAYERED 

CONTAINER FOR 

HAZARDOUS 

SUBSTANCES AND 

PROCESS FOR 

PRODUCING THE 

SAME 

 

GREIF INTENATIONAL 

HOLDING B.V. 
27/04/2007 DELHI 

18 274876 8274/DELNP/2007 05/04/2006 11/05/2005 MOTORCYCLE 
HONDA MOTOR CO. 

LTD. 
04/07/2008 DELHI 
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19 274878 4677/DELNP/2007 20/12/2004 20/12/2004 

ENERGY SAVING 

CLIMATIC TEST 

CHAMBER AND 

METHOD OF 

OPERATION 

ANGELANTONI TEST 

TECHNOLOGIES SRL 
17/08/2007 DELHI 

20 274879 7173/DELNP/2009 22/04/2008 07/05/2007 

PROCESS AND 

APPARATUS FOR 

MAKING GLASS 

SHEET 

CORNING 

INCORPORATED 
25/06/2010 DELHI 

21 274880 3588/DELNP/2011 13/11/2009 14/11/2008 

NOVEL METHOD FOR 

PREPARING 

GRANULATES OF 

ACTIVE PRINCIPLES, 

AND GRANULATES 

OBTAINED THEREOF 

DEBREGEAS ET 

ASSOCIES PHARMA 
06/04/2012 DELHI 

22 274881 8581/DELNP/2009 03/07/2009 06/07/2007 

METHOD FOR 

TREATMENT OF 

UNDERGROUND 

RESERVOIRS 

CLEANSORB LIMITED 23/07/2010 DELHI 

23 274882 1527/DELNP/2007 07/09/2005 07/09/2004 

IN MOLD LABELED 

INJECTION MOULDED 

HOPE CONTAINER 

BOREALIS 

TECHNOLOGY OY 
03/08/2007 DELHI 

24 274883 656/DEL/2009 
31/03/2009 

13:32:06  

MULTIPLE ACTION 

SUSTAINED RELEASE 

HYBRID CONJUGATE 

COUNCIL OF 

SCIENTIFIC & 

INDUSTRIAL 

RESEARCH 

21/01/2011 DELHI 

25 274884 3115/DELNP/2011 30/10/2009 30/10/2008 

METHOD OF 

ESTIMATING LOAD 

GENERATED WHEN 

COKE IS EXTRUDED 

FROM COKE OVEN 

NIPPON STEEL & 

SUMITOMO METAL 

CORPORATION 

30/03/2012 DELHI 

26 274886 6768/DELNP/2009 22/04/2008 26/04/2007 

METHOD FOR 

PRODUCING A 

MODIFIED SMECTITE 

OR SMECTITE-

CONTAINING 

SUBSTANCE 

CAPABLE OF TAKING 

UP AND RELEASING 

WATER IN A 

REVERSIBLE 

MANNER 

TRISOPLAST 

INTERNATIONAL B.V. 
18/06/2010 DELHI 

27 274887 6087/DELNP/2009 27/03/2008 27/03/2007 

HIGH-STRENGTH HOT 

ROLLED STEEL BEING 

FREE FROM PEELING 

AND EXCELLENT IN 

SURFACE PROPERTIES 

AND BURRING 

PROPERTIES, AND 

METHOD FOR 

MANUFACTURING THE 

SAME 

NIPPON STEEL & 

SUMITOMO METAL 

CORPORATION 

14/05/2010 DELHI 

28 274888 1335/DELNP/2010 26/09/2008 28/09/2007 

SEALING ASSEMBLY 

FOR A 

CHROMATOGRAPHY 

COLUMN 

GE HEALTHCARE BIO-

SCIENCES AB 
06/08/2010 DELHI 
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29 274889 1392/DEL/2009 
07/07/2009 

11:08:14  

CNTINUOUS FLOW 

PROCESS FOR THE 

PREPARATION OF 

SULPHOXIDE 

COMPOUNDS 

COUNCIL OF 

SCIENTIFIC & 

INDUSTRIAL 

RESEARCH 

25/05/2012 DELHI 

30 274892 9458/DELNP/2007 19/06/2006 23/06/2005 

PROCESS FOR 

OBTAINING LIPID 

FROM CELLS 

DSM IP ASSETS 

B.V.,MARTEK 

BIOSCIENCES 

CORPORATION 

20/06/2008 DELHI  

31 274895 662/DEL/2009 
31/03/2009 

13:32:06  

BARIUM AND 

POTASSIUM 

EXCHANGED 

ZEOLITE-X 

ADSORBENTS FOR 

CO2 REMOVAL FROM 

A SGAS OR GAS 

MIXTURE AND 

PREPARATION 

THEREOF 

COUNCIL OF 

SCIENTIFIC 

INDUSTRIAL 

RESEARCH,NTPC LTD 

21/01/2011 DELHI 

32 274896 506/DELNP/2006 03/09/2004 07/09/2003 
VIDEO CODING AND 

DECODING 

MICROSOFT 

TECHNOLOGY 

LICENSING, LLC 

10/08/2007 DELHI 

33 274899 9414/DELNP/2008 07/06/2007 12/06/2006 

SALTS OF N-

HYDROXY-3-[4-[[[2 -(2-

METHYL-1H-INDOL-3-

YL)ETHYL]AMINO]ME

THYL]PHENYL] -2E-2-

PROPENAMIDE 

NOVARTIS AG 27/03/2009 DELHI 

34 274901 170/DEL/2007 
29/01/2007 

12:29:00  

An Insect rearing device 

for multiplication of 

insect larval parasitoid 

 

INDIAN COUNCIL OF 

AGRICULTURAL 

RESEARCH 

29/08/2008 DELHI 

35 274904 3754/DELNP/2008 23/10/2006 04/11/2005 

CATION-EXCHANGE 

DISPLACEMENT 

CHROMATOGRAPHY 

PROCESS AND 

CATIONIC ORGANIC 

COMPOUNDS FOR 

USE AS DISPLACER 

COMPOUNDS IN 

CATION-EXCHANGE 

DISPLACEMENT 

CHROMATOGRAPHY 

PROCESS 

 

SACHEM INC., 15/08/2008 DELHI 

36 274905 6750/DELNP/2007 20/12/2005 22/02/2005 

METHOD FOR 

MEASURING NON-

CIRCULARITY AT 

CORE PORTION OF 

OPTICAL FIBER 

PARENT MATERIAL 

SHIN-ETSU CHEMICAL 

CO.,LTD 
07/12/2007 DELHI 

37 274908 2209/DELNP/2004 20/01/2003 20/02/2002 

DEVICE FOR 

CONVEYING SHEETS 

THAT COMPRISES A 

SHEET DIRECTING 

ELEMENT 

KBA-NOTASYS SA 13/11/2009 DELHI 
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38 274910 8211/DELNP/2008 29/03/2007 31/03/2006 

POLYMERIZATION 

CATALYSTS FOR 

PRODUCING 

POLYMERS WITH 

LOW LEVELS OF 

LONG CHAIN 

BRANCHING 

CHEVRON PHILLIPS 

CHEMICAL COMPANY, 

LP 

27/03/2009 DELHI 

39 274913 4155/DELNP/2008 15/11/2006 15/11/2005 

AN APPARATUS FOR 

DERIVING A 

CHANNEL IMPULSE 

RESPONSE ESTIMATE 

FOR A WIRELESS 

CHANNEL 

QUALCOMM 

INCORPORATED 
01/08/2008 DELHI 

40 274914 7867/DELNP/2008 27/02/2007 27/02/2006 

LOW SURFACE 

ROUGHNESS CAST 

STRIP AND METHOD 

AND APPARATUS FOR 

MAKING THE SAME•  

NUCOR CORPORATION 14/11/2008 DELHI 

41 274915 141/DELNP/2012 28/09/2010 29/09/2009 
HAIR TREATMENT 

COMPOSITION 
KAO CORPORATION 14/12/2012 DELHI 

42 274916 3376/DEL/2011 
25/11/2011 

12:07:06 
21/12/2010 

ADHESIVE 

COMPOSITIONS 

ROHM AND HAAS 

COMPANY 
23/11/2012 DELHI 

43 274917 99/DELNP/2008 06/06/2006 07/06/2005 
VARIABLE 

GEOMETRY TRUBINE 

CUMMINS TURBO 

TECHNOLOGIES 

LIMITED  

20/06/2008 DELHI 

44 274918 2792/DELNP/2010 03/10/2008 12/10/2007 

AMINE CATALYSTS 

FOR POLYURETHANE 

FOAMS 

HONEY WELL 

INTERNATIONAL INC., 
28/10/2011 DELHI 

45 274919 4706/DELNP/2006 10/03/2004 10/03/2004 
MULTIAXIAL 

COMPLEX 

SAERTEX GMBH & CO. 

KG 
15/06/2007 DELHI 

46 274921 5503/DELNP/2006 15/11/2006 15/11/2004 

BLAXIAL -OPTICAL 

POLYNORBORNENE-

BASED FILM AN 

METHOD OF 

MANUFACTURING 

THE SAME, 

INTEGRATED 

OPTICAL 

COMPENSATION 

POLARIZER HAVING 

THE FILM AND 

METHOD OF 

MANUFACTURING 

THE POLARIZER, AND 

LIQUID CRYSTAL 

DISPLAY PANEL 

CONTAINING THE 

FILM AND/OR 

POLARIZER•  

LG CHEM.LTD 03/08/2007 DELHI 

47 274922 1054/DEL/2008 
24/04/2008 

15:22:59 
14/05/2007 

CURABLE AND 

CURED WOOD 

PARTICLE 

COMPOSITES AND 

METHOD OF MAKING 

SAME. 

ROHM AND HASS 

COMPANY 
03/04/2009 DELHI 
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48 274923 1055/DEL/2008 
24/04/2008 

15:22:59 
14/05/2007 

CURABLE AND 

CURED WOOD 

PARTICLE 

COMPOSITES AND 

METHOD OF MAKING 

SAME 

ROHM AND HAAS 

COMPANY 
03/04/2009 DELHI 

49 274924 1034/DEL/2007 
11/05/2007 

15:07:23 
07/12/2006 

METHOD AND 

DEVICE FOR 

REMOVING MERCURY 

MITSUBISHI HEAVY 

INDUSTRIES, LTD. 
25/07/2008 DELHI 

50 274925 286/DELNP/2010 14/07/2008 20/07/2007 
INTAGLIO PRINTING 

INKS 
SICPA HOLDING SA 30/07/2010 DELHI 

51 274926 2717/DEL/2007 
26/12/2007 

16:34:20 
09/01/2007 

METAL ALLOY 

COMPOSITIONS AND 

ARTICLES 

COMPRISING THE 

SAME 

GENERAL ELECTRIC 

COMPANY 
01/08/2008 DELHI 

52 274927 2052/DEL/2009 30/09/2009 
 

A METHOD TO 

PREPARE FERRITE 

MATERIAL AND 

ISOLATOR THEREOF 

THE DIRECTOR 

GENERAL  DEFENCE 

RESEARCH & 

DEVELOPMENT 

ORGANIZATION 

[DRDO] 

14/10/2011 DELHI 

53 274928 180/DEL/2009 
30/01/2009 

12:54:05  

A PROCESS FOR 

PRODUCING HIGH 

PURITY COPPER 

POWDER FORM 

COPPER WASTES 

SCRAP BY DIRECT 

ELECTROLYSIS 

COUNCIL OF 

SCIENTIFIC AND 

INDUSTRIAL 

RESEARCH 

13/08/2010 DELHI 

54 274929 3523/DELNP/2010 20/11/2008 20/11/2007 

METHOD FOR 

PRODUCING 2-

AZAADAMANTANE  

NISSAN CHEMICAL 

INDUSTRIES  

LTD.,TOHOKU TECHNO 

ARCH CO.  LTD. 

27/04/2012 DELHI 

55 274930 1899/DEL/2009 
15/09/2009 

11:29:38  

A REUSABLE 

THIOPHENE END-

CAPPED BIPYRIDINE 

FLUORESCENT ASSAY 

FOR SELECTIVE 

DETECTION OF 

CYANIDE ANIONS IN 

AQUEOUS AND 

BIORELEVANT 

SAMPLES AND 

PROCESS 

 

COUNCIL OF 

SCIENTIFIC & 

INDUSTRIAL 

RESEARCH 

14/10/2011 DELHI 

56 274931 1021/DEL/2007 
10/05/2007 

15:53:17  

SYNTHESIS OF 

NANOCRYSTALLINE 

IRON CARBIDES BY 

REACTION MILLING 

IN A DUAL -DRIVE 

PLANTARY MILL  

INDIAN INSTITUTE OF 

TECHNOLOGY KANPUR 
14/11/2008 DELHI 

57 274932 2599/DELNP/2010 07/11/2008 08/11/2007 

PROCESS FOR 

PREPARING 2-AMINO-

5-CYANOBENZOIC 

ACID DERIVATIVES 

E.I. DUPONT DE 

NEMOURS AND 

COMPANY 

01/10/2010 DELHI 
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58 274933 1485/DELNP/2010 05/09/2008 05/09/2007 

A PROCESS FOR 

MAKING AND USING 

HOF.RCN 

THE SECRETARY OF 

STATE FOR DEFENCE 
06/08/2010 DELHI 

59 274934 3778/DEL/2011 
22/12/2011 

11:42:49 
28/12/2010 

COMPOSITIONS AND 

METHODS FOR 

TREATING JOINTS 

DEPUY MITEK, INC. 30/11/2012 DELHI 

60 274935 1340/DELNP/2011 18/09/2009 19/09/2008 

PROCESSES FOR 

GASIFICATION OF A 

CARBONACEOUS 

FEEDSTOCK•  

GREATPOINT ENERGY  

INC. 
13/09/2013 DELHI 

61 274936 4216/DELNP/2009 04/01/2008 05/01/2007 

ESTER DISPERSANT 

COMPOSITION FOR 

SOOT HANDLING IN 

EGR ENGINES 

THE LUBRIZOL 

CORPORATION 
16/04/2010 DELHI 

62 274937 1684/DELNP/2010 13/08/2008 30/08/2007 
CARRIER FOR OLEFIN 

CATALYST 

SD 

LIZENZVERWERTUNGS

GESELLSCHAFT MBH & 

CO. KG 

06/08/2010 DELHI 

63 274938 3319/DELNP/2010 20/11/2008 20/11/2007 

USE OF POLYOLS AS 

SCALE CONTROL 

REAGENTS IN THE 

MINING PROCESSES 

NALCO COMPANY 22/10/2010 DELHI 

64 274939 3689/DELNP/2010 08/09/2008 26/11/2007 

IMPROVING 

EFFICIENCY OF 

AMMONIA 

PROCESSES 

KELLOGG BROWN & 

ROOT LLC 
05/11/2010 DELHI 

65 274940 334/DEL/2005 16/02/2005 
 

PROCESS FOR 

PREPARING 

IMIDACLOPRID 

INSECTICIDES (INDIA) 

LIMITED  
29/12/2006 DELHI 

66 274952 3242/DELNP/2006 16/12/2004 18/12/2003 A GEAR SYSTEM 
GENESIS PARTNERS 

L.P. 
31/08/2007 DELHI 

67 274954 1377/DELNP/2011 10/08/2009 08/08/2008 

FLUID LOSS 

COMPOSITIONS AND 

METHODS OF USE 

FOR SUBTERRANEAN 

OPERATONS 

HALLIBURTON 

ENERGY SERVICES, 

INC. 

27/09/2013 DELHI 

68 274956 1550/DEL/2008 
27/06/2008 

13:31:59 
29/06/2007 

LUBRICATING OILS 

HAVING IMPROVED 

FRICTION STABILITY 

INFINEUM 

INTERNATIONAL 

LIMITED  

03/04/2009 DELHI 

69 274957 8405/DELNP/2010 04/02/2010 04/02/2009 

POLYPROPYLENE 

COMPOSITION WITH 

HIGH STIFFNESS AND 

IMPACT STRENGTH 

BOREALIS AG 02/03/2012 DELHI 

70 274963 8732/DELNP/2007 27/04/2006 28/04/2005 

AN IMPROVED 

PLASMA TORCH FOR 

USE IN A WASTE 

PROCESSING 

CHAMBER 

E.E.R. 

ENVIRONMENTAL 

ENERGY RESOURCES 

(ISRAEL) LTD. 

27/06/2008 DELHI 

71 274964 5290/DELNP/2007 20/02/2006 23/02/2005 
CONTACT LENS CARE 

COMPOSITION 
OBWALLER ANDREAS 31/08/2007 DELHI 

72 274971 2587/DELNP/2009 07/11/2007 13/11/2006 

PROCESS FOR THE 

PREPARATION OF AN 

FCC CATALYST 

ALBEMARLE 

NETHERLANDS, BV 
20/08/2010 DELHI 
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73 274972 4948/DELNP/2006 03/03/2005 16/03/2004 
TRANSMISSION OF 

WORK VEHICLE 
YANMAR CO., LTD. 13/07/2007 DELHI 

74 274973 957/DEL/2006 
05/04/2006 

13:01:46 
15/04/2005 

CAM MOTION 

MACHINE, METHOD 

OF ASSEMBLY OF 

SUCH A MACHINE 

AND WEAVING LOOM 

IN WHICH SUCH A 

MACHINE IS 

INSTALLED 

STAUBLI FAVERGES 24/08/2007 DELHI 

75 274975 615/DEL/2008 
11/03/2008 

15:46:32 
21/03/2007 

THICKENER 

COMPOSITION AND 

METHOD FOR 

THICKENING 

AQUEOUS SYSTEMS 

ROHM AND HAAS 

COMPANY, 
03/04/2009 DELHI 

76 274982 1044/DEL/2007 
15/05/2007 

12:23:50 
26/06/2006 

MECHANISM FOR 

CONVEYING AN 

ARTICLE 

EMHART GLASS S.A. 04/01/2008 DELHI 

77 274985 5811/DELNP/2008 25/05/2006 06/01/2006 

AN ULTRAFINE 

GRAIN STEEL SHEET 

PRODUCED BY 

CONTINUOUS 

CASTING AND 

ROLLING A MEDIUM-

THIN SLAB AND ITS 

MANUFACTURE 

PROCESS 

ANGANG STEEL 

COMPANY LIMITED 
24/10/2008 DELHI 

78 274990 9282/DELNP/2007 01/06/2006 08/06/2005 

A cross linkable polymer 

composition with water 

tree retarding properties 

BOREALIS 

TECHNOLOGY OY 
18/01/2008 DELHI 

79 274996 778/DEL/2006 
22/03/2006 

12:16:40  

A PROCESS FOR 

CARCARBONYLATIO

N OF BENZYL 

ALCOHOL 

COUNCIL OF 

SCEINTIFIC & 

INDUSTRIAL 

RESEARCH 

30/03/2012 DELHI 

80 275001 736/DEL/2007 
30/03/2007 

16:25:44  

'FUNCTIONALLY 

GRADED POLYMER 

NANOCOMPOSITES/C

OMPOSITES HAVING 

CROSSLINKING 

DENSITY VARIATION 

AND THEIR 

MANUFACTURE 

INDIAN INSTITUTE OF 

TECHNOLOGY 
16/01/2009 DELHI 

81 275002 5070/DELNP/2005 12/05/2004 14/05/2003 

METHOD FOR 

RECORDING AN 

ELAPSED TIME 

PERIOD IN A 

SECURITY MODULE 

NAGRAVISION S.A. 30/11/2007 DELHI 

82 275003 7976/DELNP/2007 31/03/2006 21/04/2005 

APPARATUS AND 

METHOD FOR 

CROPPING THE ENDS 

OF OR FOR 

SEPRATING TEST 

PIECES 

Primetals Technologies 

Austria GmbH 
04/07/2008 DELHI 

83 275004 2044/DELNP/2006 15/10/2004 16/10/2003 
GLOVES OR PAIR OF 

GLOVES. 
SCHRODL, BERTHOLD 15/06/2007 DELHI 
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84 275006 727/DEL/2008 
24/03/2008 

12:54:57  

FLOATING RECORDER 

AND TRANSMITTER 

(FRAT) 

DIRECTOR GENERAL, 

DEFENCE RESEARCH & 

DEVELOPMENT 

ORGANISATION 

02/10/2009 DELHI 

85 275010 1278/DELNP/2012 07/12/2009 13/08/2009 

METHOD AND 

APPARATUS FOR 

RECYCLING 

HYDROGEN IN 

REFINING UNIT OF 

DEVICE FOR PURE 

TEREPHTHALIC ACID 

CHINA NATIONAL 

PETROLEUM 

CORPORATION,CHINA 

TEXTILE INDUSTRIAL 

ENGINEERING 

INSTITUTE 

15/05/2015 DELHI 

86 275017 6356/DELNP/2009 06/03/2008 06/03/2007 

VARIANT ACTIVIN 

RECEPTOR 

POLYPEPTIDES AND 

USES THEREOF 

AMGEN INC. 20/12/2013 DELHI 

87 275019 1126/DEL/2007 
28/05/2007 

12:28:32 
29/05/2006 

DEVICE FOR GUIDING 

A STREAM OF AIR 

ENTERING A 

COMBUSTION 

CHAMBER OF A 

TURBOMACHINE 

SNECMA, 07/12/2007 DELHI 

88 275022 2635/DEL/2007 
17/12/2007 

15:40:37 
19/12/2006 

METHOD FOR THE 

OPERATION OF A 

STEAM POWER 

PLANT WITH A COAL-

FIRED STEAM 

GENERATOR AS 

WELL AS A STEAM 

POWER PLANT 

ALSTOM TECHNOLOGY 

LTD. 
01/08/2008 DELHI 

89 275024 2845/DELNP/2005 24/12/2004 24/12/2004 

AN IMPROVED 

IODIZED SALT AND A 

PROCESS FOR ITS 

PREPARATION 

COUNCIL OF 

SCIENTIFIC AND 

INDUSTRIAL 

RESEARCH 

09/05/2008 DELHI 
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Publication Under Section 43(2) in Respect of the Grant 

Following Patents have been granted and any person interested in opposing these patents under Section 25(2) may at any time 

within one year from the date of this issue, give notice to the Controller of Patents at the appropriate office, on the prescribed 
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Seri
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Nu

mb

er 

Patent 

Number 
Application Number 

Date of 

Application 

Date of 

Priority 
Title of Invention Name of Patentee 

Date of 

Publication 

of Abstract 

u/s 11(A) 

Appropriat

e Office 

1 274843 2443/MUMNP/2011  26/04/2010 24/04/2009 

PARTICULATE 

MATERIAL FOR 

CONTROLLED 

RELEASE OF ACTIVE 

INGREDIENTS 

OMYA 

INTERNATIONAL AG 
06/04/2012 MUMBAI  

2 274848 1812/MUMNP/2007  31/03/2006 31/03/2005 

A CRACKING 

CATALYST AND ITS 

PREPARATION 

CHINA PETROLEUM & 

CHEMICAL 

CORPORATION,RESEA

RCH INSTITUTE OF 

PETROLEUM 

PROCESSING SINOPEC 

23/11/2007 MUMBAI  

3 274871 303/MUMNP/2010  20/08/2008 20/08/2007 

PVII PHAGE GENOME 

OR PHAGEMID AND 

PHAGE DISPLAY 

SYSTEM 

NEXTERA AS 16/07/2010 MUMBAI  

4 274897 2140/MUM/2011  
27/07/2011 

15:35:01 
  

DEVELOPMENT OF 

INK-JET PRINTABLE 

CONDUCTING 

POLYANILINE BASED 

INK FOR FLEXIBLE 

ELECTRONICS 

APPLICATION 

SECRETARY,DEPART

MENT OF 

INFORMATION 

TECHNOLOGY (DIT) 

AND,EXECUTIVE 

DIRECTOR,CENTRE 

FOR MATERIALS FOR 

ELECTRONICS 

TECHNOLOGY (C-

MET). 

01/02/2013 MUMBAI  

5 274942 1165/MUMNP/2010  12/02/2009 12/02/2008 

SUB-CARRIER 

ALIGNMENT 

MECHANISM FOR 

OFDM MULTI-CARRIER 

SYSTEMS 

 

MEDIA TEK INC. 01/10/2010 MUMBAI  

6 274947 867/MUMNP/2010  30/10/2008 05/11/2007 

PROCESS FOR 

MANUFACTURING TEA 

PRODUCTS. 

HINDUSTAN 

UNILEVER LIMITED  
02/12/2011 MUMBAI  

7 274950 2713/MUM/2009  
24/11/2009 

15:19:42 
  

TOPICAL MEDICINAL 

FORMULATION 

 

MOHAN DEWAN 10/02/2012 MUMBAI  

8 274951 1275/MUM/2007  03/07/2007   

ADAPTATION OF 

PITMAN MOORE 

STRAIN OF RABIES 

VIRUS TO PRIMARY 

CHICK EMBRYO 

FIBROBLAST CELL 

CULTURES 

CADILA 

HEALTHCARE 

LIMI TED 

12/06/2009 MUMBAI  
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9 274953 417/MUMNP/2009  29/08/2007 01/09/2006 

NODEB AND METHOD 

FOR TRANSMITTING 

CONTROL AND 

SCHEDULING 

INFORMATION•  

CHINA ACADEMY OF 

TELECOMMUNICATIO

NS 

TECHNOLOGY,CHINA 

ACADEMY OF 

TELECOMMUNICATIO

NS TECHNOLOGY 

22/05/2009 MUMBAI  

10 274961 2049/MUMNP/2010  26/03/2009 01/04/2008 

HIGH INTERNAL 

PHASE WATER-IN-OIL 

EMULSION 

COMPOSITION 

HINDUSTAN 

UNILEVER LIMITED  
08/04/2011 MUMBAI  

11 274976 201/MUMNP/2008  08/07/2006 08/07/2005 

METHOD AND 

APPARATUS IN A BASE 

STATION FOR 

TRANSMITTING DATA 

ON THE DC TONE OF A 

MULTI -CARRIER 

COMMUNICATION 

SYSTEM WITH A 

PREDETERMINED 

TIMING PATTERN 

Qualcomm Incorporated, 

an American 

Company,Qualcomm 

Incorporated 

26/06/2009 MUMBAI  

12 274977 948/MUMNP/2009  30/11/2007 04/12/2006 

SYSTEMS AND METHODS 

FOR DYNAMIC 

NORMALIZATION TO 

REDUCE LOSS IN 

PRECISION FOR LOW-

LEVEL SIGNALS•  

QUALCOMM 

INCORPORATED 
22/05/2009 MUMBAI  

13 274978 942/MUM/2008  
29/04/2008 

15:07:09 
  

A PROCESS OF 

PREPARING FREE 

FLOWING POLYACRYLIC 

ACID GRANULES 

AMIN PURNIMA 

DHANRAJ 
06/11/2009 MUMBAI  

14 274991 1658/MUMNP/2010  14/01/2009 16/01/2008 

PROCESS OF 

PRODUCING 

THIOPHENE 

DERIVATIVE 

JAPAN CARLIT CO., 

LTD. 
26/11/2010 MUMBAI  

15 275000 2707/MUM/2009  
24/11/2009 

11:02:35 
  

PROCESS FOR 

SYNTHESIZING 

HELIOTROPIN AND ITS 

DERIVATIVES 

GHARDA KEKI 

HORMUSJI 
10/02/2012 MUMBAI  

16 275005 280/MUM/2008  11/02/2008   

HERBAL CATTLE FEED 

SUPPLEMENT 

COMPOSITIONS FOR 

ENHANCING 

PRODUCTIVITY AND 

QUALITY OF MILK BY 

IMPROVED 

BIOAVAILABILITY  

PRASHANT 

NEMINATH PATIL  
30/10/2009 MUMBAI  

17 275007 1966/MUMNP/2012  15/02/2011 22/02/2010 

OXYGEN GAS 

DIFFUSION CATHODE, 

ELECTROLYTIC CELL 

EMPLOYING SAME, 

METHOD OF 

PRODUCING 

CHLORINE GAS AND 

METHOD OF 

PRODUCING SODIUM 

HYDROXIDE 

PERMELEC 

ELECTRODE 

LTD.,KANEKA 

CORPORATION,TOAG

OSEI CO.  

LTD.,CHLORINE 

ENGINEERS CORP.  

LTD. 

24/01/2014 MUMBAI  
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18 275025 2023/MUMNP/2007  03/05/2006 03/05/2005 

SYSTEM AND METHOD 

FOR SCALABLE 

ENCODING AND 

DECODING OF 

MULTIMEDIA DATA 

USING MULTIPLE 

LAYERS 

QUALCOMM 

INCORPORATED 
25/01/2008 MUMBAI  

19 275026 2679/MUMNP/2008  12/07/2007 13/07/2006 

VIDEO CODING WITH 

FINE GRANULARITY 

SCALABILITY USING 

CYCLE-ALIGNED 

FRAGMENTS 

QUALCOMM 

INCORPORATED 
20/02/2009 MUMBAI  

20 275028 1049/MUMNP/2008  05/12/2006 06/12/2005 ROD SEALING SYSTEM 

NOK 

CORPORATION,UNIM

ATEC CO., LTD. 

18/07/2008 MUMBAI  
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Publication Under Section 43(2) in Respect of the Grant 
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Seri

al 

Nu

mb

er 

Patent 

Numbe

r 

Application 

Number 

Date of 

Application 

Date of 

Priority 
Title of Invention Name of Patentee 

Date of 

Publication 

of Abstract 

u/s 11(A) 

Appropriat

e Office 

1 274839 5745/CHENP/2008  10/04/2007 25/04/2006 
LIGHT EMITTING 

DEVICE  

KONINKLIJKE PHILIPS 

N. V 
27/03/2009 CHENNAI 

2 274844 3946/CHENP/2007  02/03/2006 08/03/2005 

MULTIPLE USER 

CONTROL OF A 

DOWN LOADABLE 

APPLICATION 

KONINKLIJKE PHILI PS 

ELECTRONICS N.V 
23/11/2007 CHENNAI 

3 274846 1467/CHENP/2004  06/10/2003 01/11/2002 

MOVING PICTURE 

CODING METHOD 

AND MOVING 

PICTURE DECODING 

METHOD  

Godo Kaisha IP Bridge 1 10/02/2006 CHENNAI 

4 274856 6281/CHENP/2008  12/04/2007 18/05/2006 

A METHOD FOR 

MANUFACTURE OF 

CELLULOSE 

POWDER 

DOW GLOBAL 

TECHNOLOGIES LLC 
27/03/2009 CHENNAI 

5 274857 922/CHE/2009  21/04/2009   

SYSTEM AND METHOD 

FOR DETECTING AND 

ISOLATING FAULTS IN 

PRESSURE SENSING OF 

FLUSH AIR DATA 

SYSTEM (FADS) 

INDIAN SPACE 

RESEARCH 

ORGANISATION 

05/11/2010 CHENNAI 

6 274858 2360/CHE/2006  19/12/2006   

XENO-FREE AND 

FEEDER FREE 

CULTURE CONDITIONS 

FOR HUMAN 

EMBRYONIC STEM 

CELLS AND METHODS 

THEREOF 

STEMPEUTICS 

RESEARCH PRIVATE 

LIMITED  

28/11/2008 CHENNAI 

7 274866 1341/CHENP/2008  09/08/2006 25/08/2005 

IMAGE-BASED 

PLANNING 

METHODS AND 

APPARATUS FOR 

TARGETED 

THERAPY 

KONINKLIJKE PHILIPS 

ELECTRONICS N.V. 
28/11/2008 CHENNAI 

8 274868 1266/CHENP/2010  08/08/2008 10/08/2007 

HIGH AFFINITY 

HUMAN ANTIBODIES 

TO HUMAN NERVE 

GROWTH FACTOR 

REGENERON 

PHARMACEUTICALS, 

INC.  

13/08/2010 CHENNAI 

9 274869 6218/CHENP/2009  05/02/2008 23/03/2007 REFRIGERATOR 

KABUSHIKI KAISHA 

TOSHIBA,Toshiba 

Consumer Electronics 

Holdings 

Corporation,Toshiba 

Home Appliances 

Corporation 

08/01/2010 CHENNAI 
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10 274870 620/CHE/2010  
09/03/2010 

15:21:53 
26/03/2009 

CHAIN CASE FOR 

MOTORCYCLE 

HONDA MOTOR CO., 

LTD. 
15/10/2010 CHENNAI 

11 274873 6760/CHENP/2008  08/06/2007 09/06/2006 

HYDRAULICALLY 

ACTUATED 

CONTINUOUSLY 

VARIABLE 

TRANSMISSION FOR 

A VEHICULAR DRIVE 

LINE PROVIDED 

WITH AN INTERNAL 

COMBUSTION 

ENGINE  

ROBERT BOSCH 

GMBH  
27/03/2009 CHENNAI 

12 274877 581/CHE/2010  
05/03/2010 

16:44:42 
  

AUTOMATED 

GARMENT DYEING & 

CHEMICAL 

WASHING AND 

EFFLUENT 

TREATMENT WET 

PROCESSING 

MACHINE 

Y. JAHIR HUSSAIN  09/09/2011 CHENNAI 

13 274885 1641/CHENP/2008  01/09/2006 05/10/2005 

VALVE FOR 

CONTROL OF HIGH 

PRESSURE AIR 

PULSE 

GOYEN CONTROLS 

CO. PTY LTD 
26/12/2008 CHENNAI 

14 274890 674/CHE/2005  02/06/2005 07/06/2004 

APPARATUS FOR 

TISSUE 

REGENERATION OR 

DEGENERATION IN 

HUMAN  

DR. RAJAH VIJAY 

KUMAR 
27/07/2007 CHENNAI 

15 274893 2452/CHENP/2008  18/10/2006 18/10/2005 DOSING DEVICE PFISTER GmbH 06/03/2009 CHENNAI 

16 274900 74/CHE/2007  11/01/2007 13/01/2006 

FLOW CONTROL 

SYSTEM FOR USE IN 

A WELL 

PRAD RESEARCH AND 

DEVELOPMENT N.V. 
28/11/2008 CHENNAI 

17 274902 2099/CHENP/2007  27/10/2005 01/11/2004 

VISUALIZATION OF 

A RENDERED MULTI-

DIMENSIONAL 

DATASET 

KONINKLIJKE PHILIPS 

ELECTRONICS N. V.  
07/09/2007 CHENNAI 

18 274906 4727/CHENP/2008  08/02/2007 09/02/2006 

METHOD OF 

PRODUCING PLANT 

HAVING IMPROVED 

GROWTH ABILITY 

AND DISEASE 

RESISTANCE 

JAPAN SCIENCE AND 

TECHNOLOGY 

AGENCY 

13/03/2009 CHENNAI 

19 274909 2696/CHE/2008  06/09/2006 06/09/2005 

FLUID PUMP AND 

ELECTRIC MOTOR, 

AND 

MANUFACTURING 

METHOD FOR THE 

SAME 

DENSO CORPORATION 03/04/2009 CHENNAI 

20 274941 5816/CHENP/2009  31/08/2007 29/03/2007 

METHOD, SYSTEM 

AND MOBILE 

DEVICE FOR 

PRIORITIZING A 

DISCOVERED 

DEVICE LIST 

Research In Motion 

Limited 
02/07/2010 CHENNAI 
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21 274943 4695/CHENP/2008  13/02/2007 13/02/2006 

GENE EXPRESSION 

ASSAYS 

CONDUCTED BY 

ELEMENTAL 

ANALYSIS 

FLUIDIGM CANA DA 

INC. 
13/03/2009 CHENNAI 

22 274944 1221/CHENP/2008  16/08/2006 16/08/2005 

RESONANT 

ACTUATOR FOR A 

PERSONAL CARE 

APPLIANCE HAVING 

A PROGRAMMABLE 

ACTUATION 

CAPABILITY  

KONINKLIJKE PHILIPS 

ELECTRONICS N.V. 
28/11/2008 CHENNAI 

23 274945 1456/CHENP/2007  09/09/2005 10/09/2004 

A METHOD AND A 

SYSTEM FOR 

OPTIMIZING 

CONNECTION  

NETLI, INC 31/08/2007 CHENNAI 

24 274946 3270/CHE/2008  24/12/2008 28/12/2007 
VEHICLE SEAT 

STRUCTURE 

HONDA MOTOR CO., 

LTD. 
09/04/2010 CHENNAI 

25 274949 3643/CHENP/2010  17/12/2008 17/12/2007 

METHOD FOR THE 

PRODUCTION OF 4,4'-

[1-

(TRIFLUOROMETHY

L)ALKYLIDENE] -BIS-

(2,6-

DIPHENYLPHENOLS) 

BASF SE 03/12/2010 CHENNAI 

26 274955 2349/CHENP/2009  16/02/2009 01/03/2008 

METHOD FOR 

PRODUCING A 

HYDROGEN 

ENRICHED FUEL 

AND CARBON 

NANOTUBES USING 

MICROWAVE 

ASSISTED METHANE 

DECOMPOSITION ON 

CATALYST 

EDEN ENERGY 

LIMITED  
25/06/2010 CHENNAI 

27 274959 5666/CHENP/2007  09/05/2006 10/05/2005 

AUDIO EQUIPMENT 

ATTACHABLE TO 

SPECTACLES 

LEWIS, MARCUS 28/03/2008 CHENNAI 

28 274960 3080/CHENP/2008  09/11/2006 20/12/2005 
OXIME ESTER 

PHOTOINITIATORS 
BASF SE 06/03/2009 CHENNAI 

29 274962 4978/CHENP/2007  30/03/2006 05/04/2005 

A COOKING 

CONTAINER IN THE 

FORM OF A BAG OR 

POUCH AND A POUCH 

OR BAG 

STEAMFAST EUROPE 

LIMITED  
27/06/2008 CHENNAI 

30 274965 737/CHE/2009  
31/03/2009 

12:47:25 
  

A GENERIC 

INTEGRATED 

MAGNETIC CIRCUIT 

FOR QUALITY AC 

POWER SUPPLY AND 

METHOD THEREOF 

INDIAN INSTITUTE OF 

SCIENCE 
15/10/2010 CHENNAI 

31 274966 2912/CHENP/2008  11/12/2006 13/12/2005 

POLYCYCLIC 

INDAZOLE 

DERIVATIVES THAT 

ARE ERK 

INHIBITORS 

SCHERING 

CORPORATION 
06/03/2009 CHENNAI 
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32 274967 5497/CHENP/2007  16/05/2006 31/05/2005 

AN APPARATUS FOR 

INDUCTIVELY 

MEASURING THE 

BIO-IMPEDENCE OF 

A USER'S BODY 

KONINKLIJKE PHILIPS 

ELECTRONICS N.V. 
28/11/2008 CHENNAI 

33 274968 31/CHE/2006  06/01/2006 08/01/2005 

AUTOMATED INTER-

AXLE DIFFERENTIAL 

LOCK ACTUATION 

SENSING METHOD 

DANA HEAVY 

VEHICLE SYSTEMS 

GROUP, LLC 

03/08/2007 CHENNAI 

34 274969 5041/CHENP/2008  09/05/2007 11/05/2006 

CONTROLLING 

RADIO MODEMS IN 

A DEVICE TO AVOID 

INTERFERENCE 

NOKIA 

TECHNOLOGIES OY 
20/03/2009 CHENNAI 

35 274970 766/CHE/2007  11/04/2007 11/04/2006 

UNIVERSAL 

BATTERY CHARGER 

AND/OR POWER 

ADAPTOR 

MODERN SENSE 

LIMITED  
28/11/2008 CHENNAI 

36 274974 923/CHE/2006  30/05/2006   

3-(HETEROCYCLYL)-

N-

(ARYLSULFONYL)IN

DOLE DERIVATIVES 

AS FUNCTIONAL 5-

HT6 LIGANDS 

Suven Life Sciences 

Limited 
07/12/2007 CHENNAI 

37 274979 2397/CHE/2008  29/09/2008   

SYSTEM FOR 

DRIVING A FUEL 

PUMP 

TVS MOTOR 

COMPANY LIMITED 
01/06/2012 CHENNAI 

38 274980 673/CHE/2006  12/04/2006   

MOUNTING 

ARRANGEMENT FOR 

GASEOUS FUEL 

CYCLINDER ON 

THREE WHEELED 

GOODS VEHICLE 

Bajaj Auto Limited 07/12/2007 CHENNAI 

39 274981 5912/CHENP/2007  16/06/2006 23/06/2005 TRAUMA PACK TEIJIN ARAMID GmbH 13/06/2008 CHENNAI 

40 274983 5362/CHENP/2008  03/04/2007 07/04/2006 

COUPLED 

RESONATOR FOR 

REGULATING 

SYSTEM 

THE SWATCH GROUP 

RESEARCH AND 

DEVELOPMENT LTD. 

20/03/2009 CHENNAI 

41 274984 5764/CHENP/2009  03/06/2008 06/06/2007 

MOBILE 

COMMUNICATION 

SYSTEM, BASE 

STATION APPARATUS, 

AND MOBILE STATION 

APPARATUS 

SHARP KABUSHIKI 

KAISHA  
18/12/2009 CHENNAI 

42 274986 131/CHENP/2009  30/07/2007 28/07/2006 

DUAL INDUCTOR 

CIRCUIT FOR MULTI-

BAND WIRELESS 

COMMUNICATION 

DEVICE 

QUALCOMM 

INCORPORATED 
29/05/2009 CHENNAI 

43 274987 1529/CHENP/2008  21/09/2006 28/09/2005 

WIRELESS 

COMMUNICATION 

SYSTEMS 

KONINKLIJKE PHILIPS 

ELECTRONICS N.V. 
28/11/2008 CHENNAI 

44 274988 4391/CHENP/2007  10/03/2006 11/03/2005 

LIGHT BLOCKING 

DISPLAY DEVICE OF 

ELECTRIC FIELD 

DRIVING TYPE 

DONGJIN SEMICHEM 

CO., LTD 
25/01/2008 CHENNAI 
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45 274989 5613/CHENP/2007  05/12/2006 14/12/2005 
STEEL WIRE FOR 

SPRING 

SUMITOMO (SEI) 

STEEL WIRE 

CORP.,SUMITOMO 

ELECTRIC TOCHIGI 

CO., LTD. 

28/03/2008 CHENNAI 

46 274995 7313/CHENP/2010  18/05/2009 16/05/2008 

RECOMBINANT 

CHIMERIC 

ANTIGENS FOR 

DIAGNOSIS OF 

SCRUB TYPHUS 

THE UNITED STATES 

OF AMERICA AS 

REPRESENTED BY 

THE SECRETARY OF 

THE NAVY 

02/12/2011 CHENNAI 

47 274997 64/CHENP/2009  05/07/2007 07/07/2006 

AA7000-SERIES 

ALUMINIUM ALLOY 

PRODUCTS AND A 

METHOD OF 

MANUFACTURING 

THEREOF 

ALERIS ALUMINUM 

KOBLENZ GMBH 
05/06/2009 CHENNAI 

48 274998 1894/CHENP/2009  31/10/2007 01/11/2006 

INTER-CELL POWER 

CONTROL FOR 

INTERFERENCE 

MANAGEMENT 

QUALCOMM 

INCORPORATED 
29/06/2012 CHENNAI 

49 274999 819/CHE/2008  01/04/2008   

Method and Computing 

Device for Pre-creating 

Virtual Machines in a 

Grid Environment 

 

INFOSYS LIMITED 09/10/2009 CHENNAI 

50 275008 1094/CHENP/2009  31/07/2007 31/07/2006 

METHODS AND 

SYSTEMS FOR A 

HIERARCHICAL, 

REDUANDANT OAM 

AND P 

ARCHITECTUR FOR 

USE IN AN IP 

MULTIMEDIA 

SUBSYSTEM (IMS) 

NETWORK 

 

TEKELEC, INC. 29/05/2009 CHENNAI 

51 275009 417/CHE/2006  09/03/2006   

A SIMPLE AND 

NOVEL DESIGN FOR 

SMALL-SCALE 

SOLID STATE MASS 

PRODUCTION UNIT 

FOR ANTAGONISTIC 

FUNGI 

NATIONAL BUREAU 

OF AGRICULTURALLY 

IMPORTANT INSECTS 

(NBAII)  

28/12/2007 CHENNAI 

52 275011 2120/CHENP/2009  15/10/2007 16/10/2006 

SYSTEM AND 

METHOD FOR 

IMPLEMENTING 

EFFICIENT DECODED 

BUFFER 

MANAGEMENT IN 

MULTI -VIEW VIDEO 

CODING 

 

Nokia Technologies OY 26/03/2010 CHENNAI 

53 275012 2824/CHENP/2009  15/11/2007 22/11/2006 

METHODS, SYSTEMS 

AND APPARATUS 

FOR DELIVERY OF 

MEDIA 

YAHOO INC. 21/08/2009 CHENNAI 



                                   The Patent Office Journal 19/08/2016                                                        

 

59736 

54 275013 3272/CHENP/2008  28/11/2006 28/11/2005 

A NUCLEAR 

RECEPTOR BINDING 

AGENT 3-FLUORO-N-

(4-FLUOROPHENYL)-

4-HYDROXY-N-(4-

HYDROXYPHENYL)B

ENZAMIDE 

GTX, INC. 06/03/2009 CHENNAI 

55 275014 378/CHE/2007  23/02/2007   

SYSTEM AND 

METHOD OF FRESH 

WATER 

TRANSPORTATION 

AMA RNATH WYYURU 28/11/2008 CHENNAI 

56 275015 1200/CHENP/2008  15/09/2006 16/09/2005 

METHOD FOR 

IMPROVING 

TEXTURE OF 

FERMENTED MILK 

MEIJI CO LTD 10/07/2009 CHENNAI 

57 275016 4828/CHENP/2009  15/01/2008 19/01/2007 

METHOD FOR 

INCREASING SEED 

SIZE OR WATER 

STRESS RESISTANCE 

OF PLANT BY 

CYTOCHROME P450 

GENE  

MYONGJI UNIVERSITY 

INDUSTRY AND 

ACADEMIA 

COOPERATION 

11/06/2010 CHENNAI 

58 275020 6425/CHENP/2008  02/04/2007 27/04/2006 
DISCONNECTABLE 

MOORING SYSTEM 

BLUEWATER ENRGY 

SERVICES B.V. 
27/03/2009 CHENNAI 

59 275021 6982/CHENP/2008  24/05/2007 18/07/2006 

TRIPOD-TYPE 

CONSTANT 

VELOCITY 

UNIVERSAL JOINT 

NTN CORPORATION 27/03/2009 CHENNAI 

60 275027 5049/CHENP/2009  07/08/2008 08/08/2007 

RADIO 

COMMUNICATION 

SYSTEM AND 

MOBILE STATION 

DEVICE 

Huawei Technologies Co., 

LTD. 
06/11/2009 CHENNAI 
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Following Patents have been granted and any person interested in opposing these patents under Section 25(2) may at any time 
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Ser
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Patent 
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Priority 
Title of Invention Name of Patentee 

Date of 

Publication 

of Abstract 

u/s 11(A) 

Appropriate 

Office 

1 274845 1058/KOLNP/2011  30/10/2009 31/10/2008 
A CYCLOHEXANE 

DERIVATIVE 

TORAY 

INDUSTRIES, INC. 
01/07/2011 KOLKATA  

2 274852 1347/KOLNP/2010  03/10/2008 19/10/2007 

AN INSTALLATION 

FOR STORING AND 

RETURNING 

ELECTRICAL ENERGY 

SAIPEM S.A. 25/06/2010 KOLKATA  

3 274853 2689/KOLNP/2010  21/01/2009 22/01/2008 

METHOD FOR COATING 

A HOT -ROLLED OR 

COLD-ROLLED STEEL 

FLAT PRODUCT, 

CONTAINING 6-30% WT. 

MN, WITH A METALLIC 

PROTECTIVE LAYER 

THYSSENKRUPP 

STEEL EUROPE AG 
25/11/2011 KOLKATA  

4 274854 387/KOLNP/2009  26/06/2008 26/06/2007 
AN INK-JET RECORDING 

METHOD 

RICOH COMPANY, 

LTD. 
08/05/2009 KOLKATA  

5 274859 3882/KOLNP/2007  25/05/2005 15/04/2005 CABLE DUCT 

CABLERUNNER 

AUSTRIA GMBH &. 

CO.KG. 

09/05/2008 KOLKATA  

6 274861 2824/KOLNP/2007  21/02/2006 18/02/2005 

FLUID-ELASTOMERIC 

DAMPER ASSEMBLY 

INCLUDING INTERNAL 

PUMPING MECHANISM 

LORD CORPORATION 07/09/2007 KOLKATA  

7 274863 1372/KOLNP/2010  09/10/2008 30/10/2007 

ALLOCATING 

DOWNLINK FEEDBACK 

RESOURCES IN 

WIRELESS 

COMMUNICATION 

NETWORKS 

MOTOROLA, INC. 02/07/2010 KOLKATA  

8 274891 1649/KOLNP/2010  09/10/2008 12/10/2007 

METHOD FOR 

DEWATERING A 

MIXTURE OF MOSTLY 

ETHANOL AND WATER 

EPCON ENERGY & 

PROCESS CONTROL 

AS 

17/09/2010 KOLKATA  

9 274894 2417/KOLNP/2010  27/11/2008 13/12/2007 

SUBMERGED 

MEMBRANE 

SEPARATOR 

KUBOTA 

CORPORATION 
22/10/2010 KOLKATA  

10 274898 2536/KOLNP/2009  15/01/2008 19/01/2007 

OVERHEAD CABLE 

TERMINATION 

ARRANGEMENT 

 

ADC 

TELECOMMUNICAT

IONS, INC. 

04/12/2009 KOLKATA  

11 274903 4403/KOLNP/2008  19/04/2007 01/05/2006 

TRANSMITTING 

DEVICE, RECEIVING 

DEVICE, AND 

RANDOM ACCESS 

CONTROL METHOD 

 

NTT DOCOMO, INC. 06/03/2009 KOLKATA  
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12 274907 4516/KOLNP/2009  30/07/2008 31/07/2007 

METHODS FOR 

PRODUCING 

ARIPIPRAZOLE 

SUSPENSION AND 

FREEZE-DRIED 

FORMULATION 

OTSUKA 

PHARMACEUTICAL 

CO., LTD. 

23/04/2010 KOLKATA  

13 274911 3880/KOLNP/2010  14/05/2009 20/05/2008 

METHOD AND 

APPARATUS FOR 

SATELLITE POSITIONING 

SYSTEM TIME 

RESOLUTION 

MOTOROLA 

MOBILITY, INC  
25/11/2011 KOLKATA  

14 274912 3658/KOLNP/2008  13/03/2007 13/03/2006 

PIPERIDINYL, INDOLYL, 

PIRINIDYL, 

MORPHOLINYL AND 

BENZIMIDAZOLYL UREA 

DERIVATIVES AS 

INHIBITORS OF SOLUBLE 

EPOXIDE HYDROLASE 

FOR THE TREATMENT OF 

HYPERTENSION, 

INFLAMMATIONS AND 

OTHER DISEASES 

THE REGENTS OF THE 

UNIVERSITY OF 

CALIFORNIA,ARETE 

THERAPEUTICS 

20/02/2009 KOLKATA  

15 274920 1816/KOLNP/2010  28/10/2008 17/12/2007 

HETEROPHASIC 

POLYPROPYLENE WITH 

HIGH FLOWABILITY AND 

EXCELLENT LOW 

TEMPERATURE IMPACT 

PROTERTIES 

BOREALIS 

TECHNOLOGY OY 
25/11/2011 KOLKATA  

16 274948 1008/KOL/2008  10/06/2008 15/06/2007 

A METHOD FOR 

CONTROLLING AN 

ANODE BLEED OF A 

FUEL CELL STACK 

GM GLOBAL 

TECHNOLOGY 

OPERATIONS, INC. 

24/04/2009 KOLKATA  

17 274958 1178/KOLNP/2010  20/10/2008 23/10/2007 

PROCESS FOR THE 

PREPARATION OF 

TETRANORLABDANE 

DERIVATIVES 

FIRMENICH SA 18/06/2010 KOLKATA  

18 274992 1718/KOL/2007  20/12/2007   

INNOVATIVE, 

BEARINGLESS SUPPORT 

FOR ESP STRUCTURE 

BHARAT HEAVY 

ELECTRICALS 

LIMITED  

26/06/2009 KOLKATA  

19 274993 1558/KOLNP/2007  09/11/2005 22/11/2004 

A SYSTEM FOR 

ASSEMBLY BETWEEN A 

CONNECTING ELEMENT 

AND AT LEAST ONE 

GROOVE 

SAINT-GOBAIN GLASS 

FRANCE 
27/07/2007 KOLKATA  

20 274994 152/KOL/2009  
28/01/2009 

15:48:51 
29/01/2008 

A FUEL VAPOR 

CONTROL MODULE FOR 

A VEHICLE 

GM GLOBAL 

TECHNOLOGY 

OPERATIONS, INC. 

31/07/2009 KOLKATA  

21 275018 3238/KOLNP/2007  11/01/2006 03/02/2005 
CONTROL OF TOILET 

BOWL FILL FLOW 
MJSI, INC. 04/01/2008 KOLKATA  

22 275023 3626/KOLNP/2008  22/03/2007 24/03/2006 

LOCATION POSITIONING 

METHOD IN HANDOVER 

BETWEEN NETWORKS 

LG ELECTRONICS, 

INC. 
20/02/2009 KOLKATA  
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